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INTRODUCTION

1, the Chairman of the Public Accounts Committee, as authorised
by the Committee, do present on their behalf this Hundred and
Ninty-Sixth Report of the Committee on paragraphs 28 and 33 of the
Report of the Comptroller and Auditor General of India for the year
1981-82 Union Government (Posts and Telegraphs) relating to delay in
the installation of continuous channel testing bays (CCTB) and irregular
purchase of telephones and some other matters concerning the functioning
of the P&T Department, viz. Inventory Control and Research, Deve-
lopment and Production.

2. The Report of the Comptroller and Auditor General of India
for the year 1981-82, Union Government (Posts and Telegraphs) was
laid on the Table of the House on 26 April, 1983.

3. In this Report, the Committee have expressed unhappiness over
the manner in which the DGP&T had acted in regard to procurement of 275
Con'inuous Channel Testing Bays (CCTB) costing about a crore of rupees.
The Commitiee have observed that although the equipment was required
for immediate operational purposes, out of 275 bays ordered for in October
1973 and received in 1976, only 46 were installed upto July 1978, i.e.,
about four and a half years after the placement of the order, and
59 bays have not been installed. Further. even the ins'alled bays had
hardly served any purpose as due to technical snags the STD
channels, to which the OCTBs were connected resulted in exceSs
metering and caused wrong numbers on dialling digits higher than
seven. The problem had not yet been solved. Only 22 circuits could
be made operational by the Southern Region after seven years of trial
and error, but even there, the Ministry are “not sure about their con-
tinuous stable working” As regards the remaining COTBs, the
Ministry have come to the conclusion that “as the modifications requir-
ed are extensive and the equipment wil] not be of much use in today’s
technology”, it has been decided to scrap the equipment. Thus, the
entire amount of nearly a crore of rupees spent by the Department on
the purchase of the bays had practically proved a total loss and the
operational purnpose for which the equipment was immediately needed
has also not been served. The Committee have hoped that the
Ministry will draw lessons from their experience in this case and in
future not venture to place orders for bulk purchase without first
conducting successful field trials.

® -
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4. In 1974, the P&T Directorate issued instructions to al] its field
units that indents for telephone instruments and spares, etc. should
be placed on the ITI centrally through the P&T Directorate and the
supplies would be made to the individual units concerned direct by
the manufacturers on the basis of allotment orders issued by the Direc-
torate. These instructions were reiterated by the P&T Directorate in
January 1978 and August 1979 and again in March, 1980. However,
the Divisional Engineer, Telecommunications (DET), Tirupathi,
purchased telephone instruments worth Rs. 52.63 lakhs direct from
the ITI during the period 1978-79 to 1980-81. The Committee have
considered it incomprehensible that an officer of the level of Divisional
Engineer could continue to violate with impunity the standing jnstruc-
tions of the P&T Directorate, which were repeatedly reiterated. He
had made direct purchascs not only for his own Division but also for
other neighbouring Divisions in the Andhra Pradesh Circle. The
more reprehensible aspect is that a senior officer of the level of General
Manager, Andhra Pradesh Circle, who should have ensured that the
instructions issued by the Directorate were faithfully complied with
by the field units, had himself “instructed” the DET Tirupathi to make
direct purchases for the “whole Circle’. What is still more surprising
is tha the P&T Directorate at the Centre should have been so power-
less and ineffective as not to have been able to stop the General
Manager, Andhra Circle from open violation of their instructions.
The Committec have pointed out that indiscipline, particularly at a
high level. if unchecked, has a snowballing effect and there is, therefore
no al.ernative but to handle it with firmness.

5. While not belittling the research and development efforts made
ia the country in the field of telecommunications, the Committee have
felt that we have still a long, long way to go. The telephone instru-
ment mostly under production in the country (called ‘671°) was
developed by the ITI indigenously in 1961 on the basis of strowger
equipment with ATE of the UK. in 1948. However, the indigenous
instrument has been found to be highly deficient. There are defects
in three vital parts—transmitter, dial and receiver. However, the
jrony is that the producion of even this instrument, highly deficient
as it is, lags behind the demand. With inadequate production of
even highly deficient instruments, and the alround outmoded telecom-
munication technology, the Committee are not surprised at the
admission made by the Secretaryv. Ministry of Communications during
evidence, “I do not think that we have given our subscribers the quality
of service which those (developed) countries are giving for more than

30 years”.

6. The Public Accounts Committee (1983-84) examined these
paragraphs and other subjects relating to P&T Departmen: at their
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sittings held op 6 September, 1983 (A.N.) and 7 September, 1983
(F.N). The Commnittee considered and finalised this report at their

sitting held on 28 March, 1984. Minutes of these sittings form Part
II* of the Report.

7. A statement containing observations and recommendations of
the Committee is appended to this Report (Appendix ). For facility
of reference, these have been printed in thick type in the body of the
Report. !

8. The Commiitee place on record their appreciation of the assist-
ance rendered to them in the examination of these paragraphs by the
office of the Comptreller and Auditor General of India. '

9. The Committee would also like to express their thanks to the
officers of the Ministry of Communications (P and T Board) for the
cooperation extended by them in giving information to the Committee.

NEW DELHI; SUNIL MAITRA,
April 9, 1984. Chairman,
Public Accounts Committee.

Chaitra 20, 1906 (Saka).

*Not print.cd. On.c-cyclost lcci co la{d on the Tabl 0; the H v i
in the Pavtament Lo y py able he House and five copies placed



REPORT
CHAPTER [

Delay in the installation of continuous channe] testing bays (CCTB) and
their unrsafisfactory perfOrmance.

Audit Paragraph

1.1. Continuous channel testing bay (CCTB) is a device intended
. for automatic fault control and for continuous monitoring of the per-

formance of outgoing and incoming dialling circuits in Carrier/
Coaxial/Ultra high frequency microwave stations. In October 1973
the Director General, Posts and Telegraphs (DGPT) placed an order
on Indian Telephone Industries (ITI) Naini for supply of 275 CCTB
(cost: Rs. 93.14 lakhs) for installation in various telecommunication
systems in India without sanction of regular estimate. This order was
placed on ITT with an understanding that bulk manufacture and supply
would take place only after satisfactory performance of the prototvpe
of CCTB by conducting successful field trials. 58 bays (cos‘:
Rs. 20.85 lakhs) were sent between February 1976 to December 1976
to General Manager, Maintenance (GMM) Madras, 52 (cost:
Rs. 18.30 lakhs) to GMM Calcutta, 88 (cost: Rs. 27.03 lakhs) to
GMM New Delhi and 77, (cost: Rs. 26.96 lakhs) to GMM Bombay.

1.2 A prototype of CCTB designed to test the continuity of single
line operator dialling/multiple line operator dialling (SLOD/MLOD)
channcl was received by GMM Madras from TTU Naini in March
1974 and was put on field trial between Madras and Bombay during
October 1974 to February 1975. The GMM Bombay Madras after
trial informed the DGPT (June 1975/July 1975) that the CCTB
would not add to or improve upon the existing maintenance efforts
and tha' the performance of the bays was unsatisfactory the behaviour
of the pulse generation was erratic in the transmitter units and wrong
numbers were obtained in SLOD circuits. Besides, it posed problems
in wiring up the monitoring circuits to the working channels and
_their installation. The GMM Bombay requested the DGPT to review
the suitability of the equipment before standardisation and installation
on a large scale. Even though the supplies were not made to the
field units by this time, the DGPT had not taken any action to stop
the manufacture/supply of the CCT bays ag per the understanding

that manufacture and supply would take place only after successful
field trials.
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© 1.3 1n May 1976, i.., aiter 11 months the DGPT decided that
the CCTB equipment for one way circuit should also be used to
monitor the performance of subscribers trunk dialling (STD) channels
on the various routes instead of testing the continuity of SLOD/MLOD
channels alone for which 'they were originally designed.

1.4 The recaiving field units in Madras and Delhi found that some
of the parts of the CCT bays wecre badly damaged and in some cases
power supply panels were either bady damaged or were missing
Besides, certain accessories like 6 scconds pulse generator, 40 contact
relay and 50 vo!t battery climinator were found wanting. Damaged
parts were however, replaced free of cost by ITI by December 1977
in respect of Madras units and March 1980 in respect of Delhi units.
For aecessorics  tenders were finalised in  Muy, 1979. In some cases
the bays were installed without these accessories but commissioning
was delayed for want of those accessories.



P57 Of the 275 bays received by GMM’s Madras, Calcutta, New Delhi and Bombay only 201 were installed till date as indicated below:

Unit No of CCTB received in 1976 No. of CCT Period during which installed and Cast in lakhs of ru-  Period of Yet to be installed and
and cost bavs install- commissioned pees delay in in- commissioned
ed stallation
I 2 3 4 5 6 7
GMM 58 46 Between March 1978 and 16° 14 lakhs 2 years
Madras (cost : Rs 20°85 lakhs) July 1978 :
4 July 1979 to Nobember 1979 1-51 lakhs 3 years
3 March 1080 to June 1980 1- 08 lakhs 4 vears
5 March 1981 to July 1981 2+ 12 lakhs 5 vears
ToraL 58 20° 85 lakhs
Caleutta 52 16 Upto March 1980 7+ 08 lakhs 3 to 4 years 34 .
{cost: Rs 18+ 30 lakhs) (cost: Rs 1127 lakhs
New Delhi 38 47 Between Movember 1979 and 10 41 lakhs 3 vears 8
(cost: Rs 27'03 lakhs) February 1980
2. Between Feburary 1980 and April 13- 86 lukhs 4 years (cost: Rs 2° 76 lakhs)
1980
ToraL 8o 2427 lakhs
Bombay 45 But not commissioned (Septem-  14° 85 lakhs 6 vears 32

77
(cost: Rs 26-96 lakhs)

ber 182)

(cost: Rs 12'11 lakhs)
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1.6 After commissioning some of the bays it was noticed that the:
STD channels to which CCT bay was connected were seized for
traffic and resulted in excess metering and caused wrong numbers on
dialling higher digit numbers due to certain technical snags. The:
STD circuits could not be connected to the bays and the meter was,
therefore, brought to the motice of DGPT (June 1978) by GMM
Madras - seeking  instructions to get over the difficulties. After 17
months the DGPT decided (October 1979) that in modification of
their earlier decision the CCT bays should be provided for all the
one way circuits such as SLOD/MLOD circuits i.e., on non-STD one
way circuits. In November 1979 the DGPT forwarded a write-up
te all the GMMs indicating certain modifications suggested by the
Telcom Research Centre (TRC) for drawing the CCT bays on a few
STD channels reiterating the necessity of commissioning the CCT
bays by connecting them to SLOD/MLOD one way circuits. The
modifications to the CCT bays were still under consideration and
discussion between’ the Directorate the GMM Madras even though
more than 3 years had elapsed since the proposal was made by DGPT
in 1979. The problem of the equipment no: responding correctly to
the digits higher than seven causing wrong numbers could not yet
(August 1982) be solved. Even in the case of SLOD circuits the
equipments were not able to give a single hour’s satisfactory service
since their installation. The CCT bays which were installed and com-
missioned, did not therefore serve any wuseful purpose. The cost of
Rs. 0.61 lakh on account of services of the staff employed for the
installation of the equipment at Calcutta up to March 1981 remained
anproductive.  The information in respect of other circles was awaited
(September, 1982).

1.7 The Department stated (September 1982) “.......... Instruc-
tions had been issued to all GMMs to complete the installation of CCT
bays on priority. Further modifications had now been finalised in
consultation with TRC and the CCT equipment would be put into
use expeditiously”.

Sumaning up:—

—bulk order for CCT bays was placed (cost: Rs. 93.14 lakhs)
on ITI without ensuring their satisfactory performance by
conducting successful field trials and manufacture/sup-

i plies were not stopped even when the defects were inti-
mated to the DGPT;

—the CCT bays (even those installed and commissioned) were
- not used for the purpose for which they were intended
.even after a lapse of 6 years of- their receipt by the field"

units;
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—the Department could not perfect the equipment in all res-
pocts: specially when the GMM Bombay/Madrags had
expressed reservations about their functioning even at the

time of initial trial;

—due to lack of planning and proper care in executing the
work, equipment worth Rs. 93.14 lakhs remained idle for
periods ranging from 2 to 6 years;

—the cost of equipment was paid without sanction of the
regular estimate; and

—74 bays (cost; Rs. 26.09 lakhs) were yet to be installed.

[Paragraph 28 of the Report of the Comptrbller and Auditor General
of India for the year 1981-82, Union Government (Posts and Tele-
graphs)1

1.8 The Committee referred to a notc furnished by the Ministry
of Communications in which it was stated that after the placement of
the order for supply of 275 CCT Bays on the Indian Telephone Indus-
tries in October 1973, the Telecommunication maintenance regions
were instructed in November, 1973 to make provision of funds for
these equipments. It was also stated in the note that the cost of
equipment in the instant case was paid centrally by the Cost Check
Unit of the P&T Department and debits were passed on to the respec-
tive consignees for adjustment against the relevant estimates sanction-
ed/to be sanctioned by them. The Committee ¢nquired whether the
procedure followed by the P&T Department in the present case was
correct. The Member (TD) P&T Board stated in evidence:

“Purely within that circle for maintenance, yes. For mainten-
ance equipments, we do give them advance orders.”

The Member (Finance) further explained:

“The order was placed by the headquarters and the field unit
was asked to give the sanction. The headquarters also
directed how much equipment was to go to a particular
field unit. That has been the practice particularly in re-
gard to maintenance circle. According to their budget
estimate, the field units issue the covering sanction.”

1.9 The Secretary, Ministry of Communications, added:

“I think this is nat a healthy system. But what was stated

earlier that supply order precedes formal sanction, it is
not often done in actual practice. You can not call it a
regularity.”
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1.10 When asked whether he agreed that the present practice of
placement of orders by a central unit preceding sanction by local units
should be discontinued, the witness deposed: ‘

“This comment could be taken note of and a discussion will be
held to do something about it.”

1.11 Referring to the information furnished the Ministry of Com-
munications that in the present case, a few estimates were sanctioned
in 1973-74 by two maintenance regions and the remaining estimates
were sanctioned between 1976 and 1979 ie. 3 to 6 years after the
placement of the order in October 1973, the Committee desired to
know whether sanctioning of estimates three to six years after the
placement of the order was not unusual. The Ministry of Communi-
. cations have stated in a note:

“Maintenance aids such as instruments, tools, etc. are genc-
rally treated as revenue expenditure. However, in the
case of the channel testing bays, as the expenditure in-
volved was heavy i.e. more than Rs. 2500 in each case
it was treated as of capital nature and the concerned
maintenance regions were asked to sanction the estimates
at the time the orders were placed cn  M's. ITI for the

manufacture and supply of the equipment.

In this case because the equipment could not be installed
immediately there was delay in the sanction of the esti-
mates. Suitable instructions have been issued to all the
maintenance regions to ensure that there is no delay in
sanctioning estimates.”

1.12 The Audit para points out that the order for CCT Bays was
placed on the ITI with an understanding that bulk manufacture  and
supply would take place only after satisfactory performance of  the
prototype of CCTB by, conducting successful  trials. A prototype of
CCTB designed to test the continuity of single line operator dialling/
multiple line operator dialling (SLOD/MLOD) channels was receiv-
ed by GMM, Madras from [ITI Naini in March 1974 and was put on
field trial between Madras and Bombay during October 1974 to Feb-
ruary 1975. The GMM Bombay/Madras after trials informed the
DGTP (June 1975/July 1975) that the CCTB would not add to or
improve upon the existing maintenance efforts and that the perfor-
mance of the bays was unsatisfactory, the behaviour of the pulse gene-
ration was erratic in the tran¥mitter units and wrong numbers were
obtained in SLOD circuits. Besides, it posed problems in wiring up
the monitoring circuits to the working channels and their installation.
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All the 275 hays ordered on ITI were supplied by them to the General
Managers (Maintenance) (GMM), Madras, Calcutta, New Delhi and
Bombay between February and December 1976. The GMM Bombay
requested the DGP&T to review the suitability of the equipment before
standardisation and installation on a large scale. Even though the
supplies were not made to the field units by that time, the DGPT did
not take any action to stop the manufacturelsupply of the CCT bays.
Asked why the order for bulk supply was placed in 1973 without
successful field trials, the Ministry of Communications have stated in
a note:

“Normally, Mls. ITI supplies any equipment after  undertaking
the development work in a period of about 5 to 7 years.
This equipment was required for immediate operational
purposes. Therefore, it had been decided to expedite its
supply by taking advance action. Based on TRC’s
design M/s. I1.TI. completed the development work
and offered the equipment for evaluation early in 1973.
This was evaluated and certain deficiencies were pointed
out. Subsequently, in October 1973, ITI again indicated
that the defects which were noticed earlier had been cor-
rected and that all the tests had been carried out in the
laboratory by simulating field conditions. This was
checked by TRC also. In view of this, it was decided
that the bulk order may be placed on ITI so that the
supply of the ecquipment could be expedited.  Mis. ITI
also normally give assistance for any modilcations if re-
quired at a later date after field trial. Therefore, the
order was placed in October 1973 after completion of
the limited trials and simulation tests in the laboratory,
with the understanding that field trials would be carried
out before bulk supplies are made.”

1.13. On being enquired why the DGP&T did not take any action

to stop the manufacture/supply of the bays when the GMM, Bombay/
Madras had informed the Department (June|July 1975) that the per-

formance of the bays was unsatisfactory, the Ministre of Tommuni-
cations have explained in a note:

“On receipt of the reports from the GMM Bombay/Madras.
Directorate took action to stop the manufacture of 2 ways
CCT equipment and order for it was also cancelled. How-
ever, the production of one way CCT equipment was
alreadv under-way and it was, therefore, possible  only

to stop its proc’iuction beyond 300 bays. ITI has actually
supplied only 275 bays for which they had started pro-
duction on the basis of the PCC minutes.”
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1.14 The Ministry of Communications have further stated:

“The P&T agreed to take the equipment as the design of the
equipment was given by P&T and it was anticipated at
that time that problems would be overcome as had been
done in other cases.

In as much as ITI had already procured material for manufac-
turing 300 bays, it was not possible to cancel the order.
Besides, the manufacture of bays was already in different
stages of production and ITI felt that cancelling the order
at that stage would create problems. However, they agreed

for stopping the production beyond 300 bays.”

1.15 The Secretary. Ministry of Communications, explained du-
ring evidence:

“At that time we did not have a healthy system for giving bulk
clearance for production to ITI or of any other equip-
ment. But subsequently, now thereafter, after some years
we developed a system that incorporated new equipment
evolved through R&D efforts and in collaboration with TRC

ete. First there have to be adequate field trials before bulk
clearance for production is given.”

1.16 Asked whether no field trials were held in this case the wit-

ness stated that “there were a few trials, but not adequate field trials”
and added: ‘

........ Preliminary field trials were started between Bom-
bay and Madras in January 1974. There was some efi-
ciency and ITI suggested certain modifications. These
modifications were approved by the Telecommunication
Research Centre, which is a Government organisation.
After these modifications were carried out between
1-1-1974 and 1-10-1974 both Bombay Telephones and
Madras Telephones gave satisfactory reports regarding
the performance of the equipment.”

In reply to another question, he stated:

“We received a report from the ITI that the defects which

were found in the laboratory . tests were rectified by
them. . .... ” '



He, however, clarified:

“The field trials were not undertaken before the placement of
the order.”

" 1.17 The Committee referred to the note furnished by the Minis-
try of Communications (vide Para 1.12) wherein it had been stated
that the order for CCT bays was placed on ITI in October 1973 after
completion of the limited trials and simulation tests in the laboratory,
with the under-standing that field trials would be carried out before
bulk supplies were -made and the revelation made during evidence that
in. the Production Coordination Committee meeting held on 3-2-1975
it was indicated that ‘the field trials for this equipment have been suc-
cessfully carried out and the equipment found fit for manufacture’.
Asked to reconcile these two statements, the Ministry of Communica-
tions have stated: i

“The ficld trials were carried out jointly by Mis. [Tl and the
P&T Engineers on Bombay and Madras route. These
trials were first conducted during the period from January
1974 to March 1974 and thereafter it had been .repeated
after modifications during October 1974. The resuit was
found satisfactory d:ring the last period of observation
of ten days. Thereafter production was stated. However,
when the same equipment was independently observed
for further period, ®% revealed unsatisfactory results. In
this context, the words ‘limited field trials’ have beén used.
The information was given on the basis of the minutes of
the 3rd PCC meeting held at Bangalore on 3rd February,
- 1975. This meeting was attended by a number of senior
officers both from the P&T and the ITI. The Minutes con-
tain the gist of the discussions. It is not possible at this
distant date to know what stand was taken by each repre-
sentative during the PCC meeting. The officers who par-
ticipated in the PCC meeting presumbly felt that on the
basis of the trials carried out during the period stated
above the field trials had been successful and the equip-
ment was fit for manufacture.”

1.18 To a question whether judging the whole thing in retrospect,
the Department agreed that it was wrong on their part to have placed
the bulk order without first carrying out successful field trials, the
Ministry of Communications have replied in the affirmative and added:

“In retrospect it is agreed that it would have been better if a
longer field trial could have been carried out before
“placing order.”



10

1.19 To another question whether responsibility for this lapse has
been fixed, the Ministry of Communications have stated in a note:

“No. As explained above, the result of the laboratory test as
well as limited field trials showed that the equipment was
likely to be successful. If this expectation had materialis-
ed, then, in the conditions then prevailing, it would have

very useful as maintenance aid.”

1.20 In another note, the Ministry have stated:

“Problem of this nature is not unknown when development of
new equipment is undertaken for the first time, and no
lapse|responsibility on any single agency cculd theccfore
be clearly fixed.”

1.2]1 The Committee desired to know whether these bays were
inspected in the ITI Factory by the Department Officials before des-
patch to General Managcrs (Maintenance), the Ministry of Commu-
nications have stated in a written reply:

“The equipment were inspected by Technical and Develop-
ment Circle of P&T in ITI factory. They did point out
one design deficiency but the equipment was cleared after
the case was referred to TRC for their comments. They
had suggested that equipment can be cleared and modifi-
cations could be carried out later in the field.”

1.22 The Committee referred to the ‘understanding’ between the
DGP&T and the ITI about the bulk manufacture and supply of bays
only after successful field trials and enquired why it was not recorded
or incorporated in the supply order placed on ITI. The Ministry of
Communications have stated in a note:

“P&T & Mis. ITI has the pricing agrcement. This agreesuent
provides the mutually agreed supply schedules. The said
“Understanding” is not explicitly recorded though intent is
recorded in the PCC minutes held on 1-2-1974 as repro-
duced below:

CONTINUOUS CHANNEL TESTING EQUIPMENT FOR
ONE WAY CIRCUIT

The prototype bays equipped for 20 circuits each have been
installed between Bombay & Madras for field trials
during December 1973. After the successful comple-
tion of the field trials, which may extend over a month
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or so, production action will be initiated. ITI had al-
_ready taken procurement action for getting the requir-
ed materials and components. Efforts will be made to
. produce some bays during this financial year. However,
ITI plans to produce 200 bays in the year 1974-75.

The development of continuous channel testing equipment
for both way circuits has also been completed. The
equipment is being installed at Delhi, Allahabad &
Calcutta for monitoring some circuits during this month.
The production action will be initiated after the suc-
cessful completion of this trial.”

1.23 The Committee referred to a note furnished by the Ministry
{Vide para 1.12 above) wherein the reasons given for placement of
order for bulk supply of the equipment in 1973 without successful
field trials was that this equipment was required for ‘immediate opera-
tional purposes’. The Committee enquired how the immediate opera-
tional purposes for which the CCT bays were required were fulfitied
when some were installed after several years and 59 werg yet to be-
installed. The Secretary, Ministry of Communications stated in evi-
dence:

“The fact is that these were needed immediately but they prov-
ed to be dud.”

1.24 The General Manager (Maintenance), Madras, added:

“These equipments were designed some time in late 60’s and
early 70’s. The need or the facility which they wete in-
tended to fulfil definitely existed at that time as a fairly

immediate need. At that time most of our trunk calls were
being put through by operators dialling from one city to
the subscriber of the far city. The mode of operation in
existence earlicr was that most of the trunk calls werd
put through by manual operations. Earlier, manual sys-
tem required two operators. For example, fog a call from
Delhi to Bombay, the Delhi operator will dial the Delhi
subscriber’s number and the Bombay operator will dial
the Bombay subscriber’s number. We eliminated the need
of. two operators. We introduced the LOD (Subscriber
Link Operator Dialling) and MLOD (Multi-Link Ope-
rator Dialling). When this was done, we wanted to have
some means of constantly monitoring whether the circuit
(say between Dethi and Bombay) is in working order or
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it has gone out of order. Otherwise, the operator will try
the call and if he finds that he is not able to get the call,
he will make a complaint to the Engineering Department.
We wanted to have a facility to monitor all channels con-
tinuously. There were hundreds of channels at that time, -
so the facility was urgently required. To fulfil this require-
ment attempts were made to design and develop the equip-
ment. That was developed by our research centre, ie.
R&D Department. In those days the relationship  between,
ITI and P&T was that they would like to know in advance
from the P&T Department as to what things we needed'so
that they could procure the components in advance and
supply the equipments in time to us. In this way even
more sophisticated equipment was designed and produced
in less time. I shall now focus on whether the equipment
was successful or not. One set of this continuous channel
monitoring equipment was brought and tried out between
Madras and Bombay. For a period of ten days it was kept
under observation and during that period of ten days it
appears to have worked reasonably well. Based on that
they took a decision to proceed with the manufacture.
Later on, around February 1975 we found that this equip-
ment itself showed a tendency to develop certain faults,
the equipment was found to be not quite satisfactory. Then
we started a series of experiments to find out what could
be causing these defects and rectified them. This was done
more as an internal . effort. Because this was a subsidiary
equipment, this was conceived as a maintenance aid.
Many attempts were made at different times during this
long period of 6-7 years. to rectify the defects as and
when they arose. Ultimately, today fortunately in southern
region, we have been able to modify 22 circuits. Even
here we are not satisfied that this will continue to work
100 per cent satisfactorily all the time. Meanwhile, some-
thing else has happened. During this period of 10-12 vears
or whatever it is, the pattern of our working has changcd‘..
The facility which is provided in the CCT bays is very
limited. It only tests the signalling part of an SLOD chan-
nel. So, we suggested that if we find an equipment for
monitoring STD and TAX channel also, that will be much
petter. If these modifications which have been tried out
in the Madras region and which I repeat are not yet 100
per cent sure, are carried out all over India, it might help.
. But the technology has changed now. With today’s techno-
logy we can get much better equipment. The shortcomings.
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in the present equipment are that this -equipment which is
designed as a maintenance aid (it is supposed to monitor
a channel) , is built on the same technology as the main
equipment itself. Therefore, its own fault liability is as
bad as that of the equipment which it is supposed to moni-
tor. Today we have got much better technology. So, today
this is not of much use to us. Secondly, when this equip-
ment develop a fault, it can also interfere with the normal
working of the channel itself. Thirdly, it occupies space.
The space is almost of a comparable order to the equip-
ment. So, with all these kinds of shortcomings and with the
changed operational requirements of today, we do not re-
commend the commissioning of this equipment.”

1.25 In written note furnished to the Committee, the Ministry
of Communications have stated:

“It was considered that the CCT equipment will give state of
channels by continuous and automatic monitoring and
will help in reducing the down time. The purpose has

not been achicved as the equipment did not function
properly.”

1.26. On being asked why the Department had gone for a facility
on urgent basis for which proper technology was not available, the
General Manager (Maintenance) Madras stated in evidence:

“lI did not say that the technology was not available at that
time. We wanted to improve upon whatever technology
was available at that time.  Unfortunately, this case has
misfired. But there are many other cases where we have

- succeeded.” =

'In reply to another question, the witness stated:

“Since the period when ITI started producing transmission
equipment, which was somewhere in the early ‘sixties,
upto the mid-70’s, the methods of operation and working
between the P&T and ITI were less formal and much
more flexible than now and they were not on these
specfic terms. This sort of rigid system had not been
evolved at that time. They were evolved subsequently,
after 1975. Coming to your question, the total equip-
ment produced by ITI and utilized successfully in tele-
communication would be of the value of hundreds of
crores of rupees. This is one case where we slipped.”
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1.27 The Audit Para points out that in May 1976 ie, 11 months.
" after the GMM Bombay/Madras had informed the DGPT that the
performance of the CCT bays was unsatisfactory the Department
decided that the equipment meant for one way circuit should also be
used to monitor the performance of subscribers ttunk dialling (STD»
channels on the various routes instead of testing the continuity of
SLOD/MLOD channels alone for which they were originally design-
ed. The Committee enquired why the equipment was put on STD
channels. The Member (TO), P&T Board stated:

"« .« - the growth in STD has been phenomenal and sub-
scriber dialled trunk calls came into the picture. This
necessitated a large number of circuits of the order of
100,200 working on the broad band transmission system.
So when we reached that stage it was found that this
testing equipment was not fully meeting the requirements
of STD routes and that SLOD and MLOD circuits could
be testing manually also. A decision was then taken to
try and utilise the test equipment on the STD circuits
which werc more important oncc required at that point
of time . . . That was the reason for the change over
of the utilisation of the testing equipment.”

1.28 Referring to the information furnished by the Ministry of
Communications that the one way equipment originally meant for
SLOD/MLOD circuits were considered for STD circuits on the sug-
gestion (July 1975) of the Southern Region, the Committee desired
to know whether that Region had itself tested its technical feasibility
on STD circuits. In reply. the Ministry of Communications have
stated:

“ Originally the CCT equipment were meant for SLOD/MLOD
circuits which are operator dialling circuits. Therefore,
it wag thought that STD being auto dialling circuit, this

will be equally suitable for wuse as on SLOD/MLOD

circuits some sort of monitoring was already available.
As such ‘it wag decided to use the equipment on STD
circuits.”

1.29 The Committee werc informed (November 1983) that out of
275 CCT bays supplied by the ITI, 59 were still to be installed. To
a question by when all the bays were expected to be installed, the
Ministry of Communications stated:

“As it has been decided to scrap the equipment, the question
of installing the bays does not arise.” '



L)

1.30 As to the extent of utilisation of the equipment already in-
stalled, the Member (TD), P&T Board stated in evidence:

“We could utilise only 22 circuits with a lot of effort. The
Southern region has been able to make it operational after
7 years of trial and error. It is working but we are not
sure about its continuous stable working. Under the cir-
cumstances. . . . this large amount of work to carry out
the modification for the limited purpose of the manual

or SLOD circuits may not be advisable.”

1.31 The Ministry of Communications have further stated in a
note:

“As the modification required are extensive and the eguip-
ment will not be of much use in today’s technology, it
has been decided to scrap this equipment.”

1.32.To a question whether any instructions have been issued

by the Department to obviate the recurrence of the cases of the present
type, the Ministry of Communications have stated:

“The detailed instruction to avoid such rccurrence are already
under examination and will be issued after finalisation.”

1.33. The Committee desired to know whether any research was
being carried out to devise any better and more successful device for
the purpose, i.e for automatic fault control and for continuous moni-
toring of the performance of outgoing and incoming dialling circuits
in Carrier|Co-axial|lUltra high frequency microwave stations and if so,
what was the present position. The Ministry of Communications have
stated: ‘

“Better and more successful devices are at present available for

transmission testing purposes which have been tried at

Delhi, Bombay and Madras for monitoring the perform-

ance of the vartous transmission circuits. The monitoring

has helped to identify the various faults in a very short

time so that corrective action could be taken. The above

experimentation is only a field trial project and based on

o the results that will be obtained as a result of these trials

" further action would be taken to instal suitable surveil-
lance systems for the transmission media.”

1.34. According to the Audit paragraph. the receiving field units
in Madras and Delhi had found that some of the parts of the CCT
bays were badly damaged and in some cases power supply panels ’
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were either badly damaged or were missing. Besides, certain acces-
sories like 6 second pulse generator, 40" contact relay and 50 volt
battery eliminator were found wanting. The Committee enquired for
how long these equipments were lying packed on receipt by the GMMs
concerned and when the damages|short supplies|faculty supplies were
noticed by them. The Ministry of Communicatfons have stated in a
note:

“The equipments were consigned to different stations. The
precise demtails regarding how long these were laying packed
on receipt by GMs Maintenance concerned are not imme-
diately available. The equipments were received during
1976-77. The damages and short supplies were noticed
during the same period.”

1.35 1In reply to another question whether any investigation into
the damages|short supplies had been made and responsibility fixed, the

Ministry have stated as under:

“No, since many of the damaged/missing parts were replaced
by ITL.” , ‘ '

.1.36 The Committee are unhappy over the maner in which
the DGP&T had all along acted in regard to procurement of 275
Continuous Channel Testing Bays (CCTB) costing about a crore of
rupees. Time and again, the Public Accounts Committee have
stressed that orders for bulk produttion of new equipment should
be placed only after conducting successful field trials. It is not
clear to the Committee why the DGP&T should not have followed
thé oft-repeated recommendations of the Committee in the instant
case. The explanation given by the Ministry for this was that the
equipment was required for immediate operational purposes. How-
ever, as the Committee observe, out of 275 bays ordered for in
October 1973 and received in 1976, only 46 were installed upto
July 1978, i.c. about four and a half years after the ' placement of
the order, and 59 bays have not yet been installed. Further, even
the installed bays had hardly served any purpose as due to techni-
cal snags the STD  channels, to which the CCTBs were connected,
resalted in excess metering and caused wrong numbers on  dialling
digits higher than seven. Even though the matter was taken up
by the GMM, Madras as far back as June 1978, the groblem of the
equipment not responding correctly to digits higher than seven
had not been solved. In the case of Single Line Operator Dialling
(SLOD) circvits, the equipment was not able to give a single
hour’s satisfactory service since its installtagion. Only 22  chicuits
could he made operational by the Southern Region after seven
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years of trial and error, but even there the Ministry are “not sure
about their continuous stable working”. As regards thé remaining
CCTBs, the Ministry have come to the conclusion that “as the
wmodifications required are extensive and the equipment will neot
be of much use in today’s technology”, ft has been decided to scrap
the equipment. Thus, the entire amount of nearly a crore of rupees
spent by the Department on the purchases of the boys had practi-
cally proved a total loss and the operational purpose for which
the equipment was immediafely needed has also not been served.
The Committee trust that the Ministry will draw lessons from
their experience in this case and in future not venture to place
orders for bulk purchase without first conducting successful field
trials.

1.37 Even if the initial error could be condoned, the Committee
fail to understand why the DGP&T had not taken any action to
stop the bulk manufacture[supply of CCTBs when the GMM,
Bombay|Madras after trial of the prototype had informed (June-
July, 1975) that the performance of the bays was unsatisfactory
and the GMM, Bombay had specifically requested him to review
the suitability of the equipment before stavidardisation and instal-
fation on a large scale. As no supplies had been made by the ITI
to the field units by that time, much of the loss caused to the
Department could have been avoided if the DGP&T, in accordance
with his understanding with the ITI, had taken necessary action
to stop the bulk manufacture/supply of the CCTBs by that time.
It has been argued by the Ministry that in as much as the ITI had
already procured material for manufacturing 300 bays, it wias not
pessible to cancel the order at that stage. The Committee are sur-
prised at this explanation in view of the DGP&T’s clear under-
standing with the ITI that the bulk manufacfure and supply would
take place omly after successful pe‘fformance of the prototype in
the field. As the Committee observe, the failure of the DGP&T to
make the ITI, Naini, stop the bulk manufacture of the equipment
when the prototype was found to have given unsatisfactory per-
formance had resulted in not only avoidable huge loss to fthe
Department but also avoidable wastage of manpower and mate-
rial. The Committee consider this lapse on the part of the DGP&T
inexcusable, and desire that responsibility should be fixed therefor.

1.38 From the material furnished by the Ministry, the Com-
mittee observe that after the placement of the order for supply of
275 CCTBs on the ITI in October 1973, cost f equipment was paid
centrally by the Cost Check Unit of the P&T Department and
debits were passed on to the respective consignees for adjustment
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against the relevant estimates sanctioned,to be sanctioned by them.
A few estimates were sanctioned during 1973-72 and 1974-T5 by .
the Regions, while the remaining estimates were sanctioned bet-
ween 1976 and 1979 i.c. after a delay of 3 to 6 years. When ques-
tioned in evidence, the Members (TD) and (Finance), P&T Board,
staled that according to the practice followed by the Board, for
maintenance equipment. orders were usually placed in advance
and covering sanction was issued subsequently by the field units.
In the instant case, because the equipment could not be installed
immediately, there was a delay in the sanction of estimates. Accor-
ding to the view expressed by the Secretary, Ministry of Communi-
cations, the practice of supply order preceding formal sanction
could not be considered as “healthy” and ‘regular’”. He promised to
consider whether the existing practice could not be discontinued
or suitably revised. The Committee would like the Ministry of
Communications to take an early decision in the matter and com-
municate to the Committee the result thereof,

1.39 The Committee are informed that the main shortcoming
in the present equipment is that it is Iiilt on the same technology
as the main equipment itself and, therefore, its own fault liability
is as bad as that of the main equipment which it is designed {o
monitor. Another shortcoming is that when this equipment deve-
lops a fault, it can interfere with the normal working of the chan-
nel itself. As such, it is not of much use in today's techmology and
it has been decided to scarp it. In its place, better an& more useful
devices have been tried at Delhi, Bombay and Madras for moni-
toring the performance of various transmission circuits. The moni-
toring has helped to identify the various faults in a very short
time. This experimentation is only a field trial project and, based
on its results, further action would be taken to instal suitable sur-
veillance system for the transmission media. The Committee would
like to be informed of the further progress made in the mafter.



CHAPTER 11
IRREGULAR PURCHASE OF TELEPHONES

Audit Paragraph

2.1 According to an agrecment between the Posts and Telegraphs
(P&T) Department and the Indian Telephone Industries (ITI), all
telephone equipment manufactured by the latter were to be purchased by
the Department exclusively from the ITI with the exception of those
manufactured in the Telecommunications factories of the .Department.
Based on this agreement, the P&T Directorate  issued  instructions
(Jamuary 1978 & August 1979) to all its field units that
the indents for telephone instruments and spares, etc. should
be placed on the ITI centrally through the Directorate and that
supplies would be made to the individual units concerned direct by
the manufacturers on the basis of the allotment orders issued by the
Directorate. Purchases were accordingly made by the Department
from the ITI as per the price list of 1976, payments made by the cost
check unit of the Department attached to the ITI and the debits raised
against the concerned Telecommunication Division for accounting. In
March 1980, the P&T Directorate reiterated its earlier instructions
to the field units that no direct indents be placed on the ITI and that the
Directorate might be approached for requirements of all types. Con-
trary to these instructions, the Divisional Engineer Telecommunication
(DET), Tirupathi had been purchasing telephone instfuments and
making payments direct to the ITI. The direct payments made by
him amounted to Rs. 3.71 lakhs (1978-79), Rs. 29.63 lakhs (1979-
80) and Rs. 19.29 lakhs (1980-81). These purchases had not yet
been approved by the P&T Directorate (June 1981).

2.2 The direct purchases resulted in heavy extra expenditure to
the IMepartment as the ITI which was offering concessional rates to the
P&T Department, decided (February 1980) to adopt for all pur-
chases made by the Telecommunication Unitg and their regiona!
offices direct, the selling price at non-P&T rates from 15th January,
1980 as it was not getting the escalation charges for such direct supply.
The non-P&T rates were usually 2 to 3 times more than the rates as per rate
list of 1976 normally charged to the P&T Department and were still
substantially higher even after taking into account the escalation in prices
admissible on the rate as per the rate list.

19
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2.3 The purchases made by the DET, Tirupathi from January
1980 to August 1980 were charged by the ITI at non-P&T rates and
a sum of Rs, 23.55 lakhs was paid instead of Rs. 14.83 lakhs at the P
and T rates inclusive of escalation charges resulting in excess payment
of Rs. 872 lakhs. When this irregularity was pointed out by Audit
(March 1981), the DET Tirupathi stated that purchases were necessi-
tated in the exigencies of scervice and that every item of purchase had
its contribution to the proper maintenance of system and also for the
increased revenue.  Although, the Chief Accounts Officer, cost check
unit, Bangalore asked the General Manager, Telecommunications
Hyderabad (December 1979) to instruct the DET Tirupathi not to
indent telephone instinments or other stores without the knowledge
and approval of the Directorate and also not to make payment to the

ITI for direct supplies, the direct purchases were continued to be made
(March 1981).

2.4 Besides, the DET Tirupathi also made direct purchases from
the ITI on behalf of other Divisions. The stores and its corresponding
debits were routed through the Assistant Engineer (AE). Circle Store
Dzpot.  In the course of such transfer, debits to the extent of Rs. 4.62
lakhs (comprising of freight charges of Rs. 1.41 lakhs on account of
transport of stores and actual cost of stores to the extent of Rs. 3.21
lakhs) sent by the Divisional Engineer Telecommunications. Tirupathi,
the amount of stores was adjusted in the accounts leaving a balance

of Rs. 1.41 lakhs representing freight charges as outstanding (August
1981).

2.5 The Department stated (November 1981 and June 1982) that
the circumstances under which such purchases had to be made by the
DET were being considered and that for the supply of such items of
equipment against direct indents from field units rates payable to ITI
was also being taken up with them. No further information has been
received in Audit so far (September 1982) despite a reminder.

- [Para 33 of the Report of the Controller and Auditor
General of India for the year 1981-82, Union Govern-
ment (Post and Telegraphs)].

2.6 During evidence, the Committee enquired whether instructions
had been issued to all the Divisions and Circles to send indents for akn-
trally controlled items direct to the Directorate. The Secretary, Minis-
try of Communications stated that there is standing instruction to.this
‘effect. He added’. .. . . . .. allotment against indents submitted b’y vari-
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ous G.Ms is controlled centrally. They can’t just place indent on ITI
and get supply..... instructions have been issued to manufacturers
saying how much they should allot to each unit.”

2.7 If so, the Committee enquired how the D.E.T., Tirupathi

had placed orders direct with I.T.I. The Secretary, Ministry of Com-
munications stated:

“It was a case of failure to obey the instruction and his ex-
planation was called for. He was acting at the instance of the Gene-
ral Manager (Andhra Circle).”

2.8 In reply to a question. the witness stated that the D.E.T.
Tirupathi had been placing direct orders on the I.T.I. since 1978

onwards “not for his Division only but for use in neighbouring Divisions
also.”

2.9 Asked how the D.E.T.. Tirupathi was allowed to place
orders independently of the Directorate for years together, the Sec-
retary, Ministry of Communications stated :

113

....... on our part, we have no explanation to offer. These

standing instructions were issued origfna]ly in 1974 and
reiterated 3 times.”

In a written reply, the Ministry have stated:

“This is a violation of the instructions issued by DGP&T. Ac-
cording to the General Manager. Telecom.. Andhra
Pradesh Circle, this was resorted to bridge the gap of
short supply of equipment and spares by Mls. ITI to
meet urgent requirement of Andhra Pradesh Circle...”

2.10 In reply to a specific question whether the fact of urgency
was brought to the notice of the Directorate. the Ministry have stated,

“This fact of urgency was not brought to the notice of DGP&T, New
Delhi.” ,

2.11 Further asked when it first came to their notice that the D.E.T.
Tirupathi was violating their orders, the witness stated:

“In 1980, the excess payment made for the instrument was
brought to our notice by audit.”

2.12. The Committee enquired whether any other Circles had

also made direct purchases from the I.T.I.. the Secretary. Ministry
"of Communications stated.:

. “Yes, we have come to know that thesc purchases are going on
elsewhere but not .on such a large scale as was done in this
District.”
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2.13 In a written reply, the Ministry have given the following
information: :

“The following six units also purchased telcphone instru-
ments directly from M|s. 1.T.1 dunng March 1983. These
instruments were purchased against the allotment issued by
DGP&T and payment was also made on P&T rates. Thus
there is no excess payment to 1.T.I. on this account:

Name of the Unit Na. of telephone
instruments purcha-
. sed
Bangalore Telephone District . . . . . . . 1500
Ernakulam Telephone District . . . . . . 450
Madras Telephone District . . . . . . . 300
Karnataka Circle . . . . . . . . . 4170
Kerala Circle . . . . . . . . . . 3400
Tamil Nadu Circle . . . . . . . . 9360

2.14 The Committee enquired whether it was a fact that from
1978 onwards this Circle as also other Circles were making direct
purchases not only from the ITI but from other parties also. The
Secretary, Ministry of Communicationg stated:

“I agree; this is done to maintain the services. If a spare is
not available in stock to repair a telcphone be makes a
purchase from the open market. That is in violation of

our instructions, but in certain cases we ratify the action
ex-post-facto. We ratify them in an emergency.”

2.15 Asked what were the precise circumstances in which the

other five Circles had made direct purchases, the Mem-
ber (TD) stated :

~“In these five cases, the exchanges were ready, but connections

were kept pending because of non-availability of inst-
ruments.”

2.16 In reply to a question, the Secrctary, Ministry of Communi- -
cations stated :

“We want to make a distinction between new connections, re-
pairs and existing faulty exchanges.”
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2.17 As to the action taken in these cases, the Secretary, Minis-
try of Communications stated :

“We have called for explanation from them. At the present

moment we have no explanation to offer. Sometimes,

after taking into account the urgency of the need, these
were ratified by  ex-posr facto sanction, but not in regard
to the purchases made by the DET, Tirupathi.”

~2.18 In reply to a question as to what action has been taken
against the officer who ignored the instructions and subjected the De-
partment to heavy losses, the Ministry in their note have stated :

“The officer was suitably instructed at Secretary (C)’s level
not to repeat such violations in future.”

2.19 The Secretary, Ministry of Communications added in evi-
dence :

“That is why when the matter came to my notice, ] wrote a
strongly worded d.o. letter to the General Manager con-
cerned drawing his attention to the instructions already
issued. The DET had not only placed orders for those
instruments in violation of the instructions but they were
purchased at higher rates. So. there were two improprie-
ties.”

In reply to a question, he stated :

“I have received letters from subscribers and also from others
that this man did this wrong thing and when I questioned
him and asked to follow the instructions, he replied ‘Go
to Delhi with those instructions.”

In reply to a question, he added : '

”We do not feel shy of taking action. But we do not have the
manpower necessary to start disciplinary action in g very
large number of cases.”

In reply to a further question, he added :

“We have vigilance and where a vigilance angle is involved for
violations of codal formality, which is part of this sort
of thing, we do take disciplinary action. But that is not

adequate. Then we will have to take disciplinary action in
a very large number of cases.”
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2.2.0 The Committee desired to know whether in emergencies,
the units could make direct purchases and if so, to what extent and

spbject to what conditions. The Secretary, Ministry of Communica-
tions stated : 3

“There are allowed to do it upto a limit of Rs. 1 lakh worth of
spares per year, t.e. items which have to be in stock,
according to our general instructions.... During an
emergency, if they want additional supplies beyond what
has been allotted, they can come to us. There have been -
occasions when we have given them additional allot-
ments.”

2.21 In reply to a question, he stated :

“Even in the Tirupathi case, they say there was urgency. But
we are not convinced, as we were in the other few cases
where we ratified purchases ex-post facto that all thede
purchases made by DET Tirupathi were really to meet
urgent needs.”

2.22. The Committee enquired whether there were instructions,
oral or in writting that whenever there is an emergency, the units can
eo ahead with direct purchases. The Secretary, Ministry of Communi-

cations stated : ;)

“These stores which they purchased, were not meant for re-
pairs of existing telephones, but for new exchanges. That
is why we have not ratified the purchases ex-post facto.”

2.23 The Committee enquired why the direct purchases were not
stopped even after the matter was brought to the notice of the General
Manager, Telecom., Hyderabad by the Cost Check Unit, Bangalore,
the Ministry of Communications in their note have stated :

“These purchases were continued to be made by General Man-

ager Telecom. Andhra who considered that the efficiency
of servicc may suffer if such purchases were not made.”

2.24 Asked why the Directorate did not check up whether the
instructions issued by them were being adhered to or not. the Secre-
tary, Ministry of Communications replied :

“If all our instructions are obeyed and followed in the field,
the country would have got much better telephone system
than it has got now.”
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2.25. As to what remedial meadures are contemplated by the De-
gartment to  avoid recurrence  of such instance, the Ministry in their note

Bave stated :

“Instructions issued earlicr will be reiterated with a stipulation
that any lapse in future will be seriously viewed.”

2.26. In reply to another question as to what is the machinery in
#he: Directorate to enforce compliance with the instructions issued by
M, the Ministry of Communications in their note have stated as under:

“The concerned section in DGP&T (when it comes to know
of such lapses) -veiterates instructions to field units for
strict compliance.y

an i note the Ministry have further stated

“In addition to reiteration. the case is taken up with its con-
cerned Head of Circle at the level of Member (TD)!
Secretary.

All Heads of Circles have again been addressed demi-officially
by Member (TD) not to resort to direct purchases from
FUHHCE 0 and that Heads  of Circles  will be  held
personally responsible for any such violations in future.”

2.27. The Committee desired to know why the DET. Tirupathi
ixd not nsist on making puvment in 2ccordance with P&T rates which
were substantially lower. In a writiesy reply. the Ministry of Commu-
svations (P&T Board) have stated o~ under '

“IT] ok a decision to charge the non-P&T  rates for such
dircet purchase  weelf.  15-1-1980  unilaterallv  as  they
felt that the advamies of the escalation factor  and  bulk
adiustments  were not available for these sules to P&T field
units. DET Tirupathi;GMT Andhra Pradesh, therefore,
did not consider negotiating with 1T1 for making pay-
mepts at the P&T rates.”

2.28. Asked whether the P&T Directorate had taken wup the
matter with IT! to pursuade it to accept the P&T rates. the Ministry
of Communrications in their note have stated as under:—

“When this matter came 1o the notice of the P&T Directorate,
DGP&T took up with 1T1 asking them to charge at
P&T rates onlv and refund the excess amount paid for
such purchascs. At present a sum of Rs. 15.76 lakhs 18
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being recovered provisionally on pro-rata basis from ITE
against the excess payments involved which are exactly
being worked out for final adjustment.”

2.29. The Committee enquired whether the 1Tl had agreed to
treat the orders placed by thc DET, Tirupathi as part of the order
of the P&T Department and charge concessional rate, The Secrctary,
Ministry of Communications replied in the affirmative.

In a written reply the Mmustry have stated:

“Rs. 15.76 lakhs have been recovered on 27-7-83. Cuse frwe
final settlement is in progress.” 1

2.30. The Committee enquired whether they had anv Systeay

Checking the rates paid by the units to the ITI, the DDG (Financs)
stated:

“"When the equipment s purchased by the units  directly.
i.e. when they purchase their equipment not throusgh
the central organisation, the units pass them. But when
the purchases are made through our central organisatiom,
then all the bills pass through the cost check unit amd
the cost check units checks and passe; them. In thas

particular casc the DET Tirupathi purchased this  coug-
ment from out of non-P&T quota which the ITI tead
. earmarked.”

2.31. The Committec desired to know the details of the agemcy
in the Directorate which dealt with Central Procurement. The Sec-
retary, Ministry of Communications stated:

“That is done by a Cell called material management Celi s
the Directorate which centrally monitors it. They do the
paper work.” -

2.32. Keeping in vicw the gap befveen the demand and sujpply
of telephone instruments, the Committec enquired whether it was the
responsibility of the Central agency to arrange for the instruments ame
distribute them. The Secretary, Ministry of Communications replied: —

“thiher they are able to adequately discharge their respou-
sibility or not is a different matter, but it is sunposed to
be there.”
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2.33. To a question whether they did not have any monitoring
system to ‘ascertain what Divisional Engincers were doing, the Secre-
tary, Ministry of Communications replied:

~1 won’t say that there was no monitoring system on anything.
But in this matter there was no monitoring system. There

was no adequate monitoring system.”

2.34. The Committee enquired whether the Central procurement
agency monitored the supplies from the ITL The Secretary, Ministry

of Communications stated:

“We monitor them in thc quarterly review. (But) At that time,
the quarteerly review was not done. The ‘Government  in-

structions were not issued about the quarterly review — per-
formance.™

2.35 To another question, whether  the Directorate had cross
checked the quantity supplied to the Directorate by the ITI with re-
ference to their total production so as to ascertain the balance quan-
tity and its disposal, his reply was, “That was not done.” In reply to
a question whether the ITI indicated to the Directorate in advance
as to what would be the supply schedule for different months, the
Secretary, Ministry of Communications stated:

“That is not exact. In the initial months of the year, the sup-
plies are very small. In the first quarter, they supply
usually 10—15 per cent, in the second quarter, it will
be higher and the bulk will come in the last quarter.”

2.36. Asked why the ITI had not supplied their entire production
to the P&T Directorate, the Member (TD) stated, “ITI keeps a cer-
tain percentage of its production for non-P&T customers. They have
got a non-P&T market.” Further asked as to why the P&T Directo-
rate, keeping in view their own shortage, had allowed the ITTs pro-
duction to be marketed to other organisations, the Secretary,, Min-
istry of Communications stated, “They have to serve government
departments, public sector and others.” In reply to a question. the
Member (TD) added:

“There is no agreement about what should be reserved for
P&T demand, but, by and large, TTT supplies 80 to
85 per cent of its production to meet P&T demand.”

2.37 In a note furnished by the Ministry, the annual requircments
of (i) P&T and (ii) other Government Departments/Public Under-
takings for telephone equipment and the actual supplies made by ITI
to them during the last 3 years, have been indicated as follows:
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The demands of P&T as assessed. by P&T and non-P&T demands
as assessed by LTI for telephone instruments are as follows: (in lakh
numbers).

Year P&T Non-P&T Total

1380-81 . . . ) . . . . 3 08 IRy 544
1981-82 . . . . . . . . . 4°73 1-66 6- 50
1982-83 . . . : . . . . 5 81 1-83 704
1983-84 . . . . . . S . 72 2001 01y
1984-85 . . . ) . , . . O a0 1os 5,0

The actoal «ooolies during the 1ase theee venrs ave s follows:

Near A NonPT ol

16u80-8) . . . . . . . S 284500 27 oh 261,548
1ab1-82 . . . . . . . . RN 2,038 4 18.9094
1062-84 . . . . . : . IR .80 46y 8y

2.38 The Committee  enquired v hether  becuuse  of  longdelays
i osuppy ¢, cquipment by the Central Organisation, General Man-
agers huld o resort to direct puschase in ogder to run the  services
effictently.  The Socretary. Ministry of Cemmunications stated:

“This is-what they say (But) that may not he always correct.”

2.3¢, Asked whether it was o fact that the system of providing
materiai iivough the ceatrelised system of srocurement to units had
failed. fir<tlv. because the procurement wa< not done in time and
secondly, becesuse the procurcd %023 semained in the stock and not
supplied to the units, the Secretary, WMinistry of Communications
stated:

“With the second point, 1 do not sgree.”

2.40. Asked what they were doing to mect the gap between
demand and supply, the witness stated:

“The only one way of meeting the shortfall is through imports.
Tt is not easy for u< to get permission for import.”
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In reply to another question, he stated:
«“We moved the authority concerned in the government to ex-
pand productien capacity in the country and that permis-
sion we got recently.”

2.41. In reply to a further quesiion whether the gap had been con-
tinuing for a number of years, he conceded:

“They. failed to mak: 2n ad:quate supply.”

2.42 In 1974, the P&T Directorate issucd instructions o sk liv field
units that indents for telephene imstruments ang spar.z, fc. nuowid
be placed on the 111 eentrally through the  P&T Birectornts  and  the
supplies would be mode te the individual wnits concerned girert by the
manufacturcrs on tite basis of allotment orders iszaed by U IFi-rctorate.
The purpose was to cnable the Dircctoraiz to malie the Losr use of the
available scarce supplies.  These [l mulivns were! mit. a’e” by the
P& Directorate in Yanuary 1973 and Auguet 1979 and 2 in March
1980. However, the Division2l Engimcer, Telecommumica 513 (DED),
Tirupathi, purchased telephone instruments woria o 7163 lokhs
direct from the ETT during the period 1978-79 o 197 .71 =g aito
made direct paympnts to the YT The direct pueche o+ el in
heavy extra expenditure to the Departracnt or the ¥ T tEel wwas
offcring concessions? rates fo the P&T Deparimont, fo"7 0~ churee
with cffect from 15-1-1988 nen.P&T rates for ail & srchases
which were considerzbly higher thar the watrg ag pae =2 77 g7 1776
sormally charged from the P&T Departmert. The e wanld
like to know how differcntial rates for sunpnlics to ¢ [d > conld
he charged by the public wndertaking.

]

2.43 It passes the comprehensien of the Committer i v av officer
of the lovel of Divisional Engineer could comtinuze (» vislate with
impunity the standing instructions of the P&T Director: <> vhich vooro
repeatedly reiterated. He had made direct purchases ¢ ouly fo- his
own Divisicn but also for other neighbouring Divisions 1 the Anihre
Pradesh Circle. The more reprehensible aspect is that a serior officre
of the Jevel of General Manager, Andhra Pradesh Circle. v o3 <hovdd
have ensured that the instructions issied by the Ther > ~ta yoarp
faithfully complied with by the field units, had himself - ood™ 4%
DET Tirupathi to make direct purchases for the “whol~ Cicl=”. Even
after the Chief Accounts Officer, Cost Check Unit, Ransclore., had
brought the irregularity to the notice of the General Manace~, Telecom-
munications, Hyderabad in December 1979 and asked k% fa instruct
the DET Tirupathi not to indent telephone instrumentc - nthey storeg
without the knowledge and approval of the Director~¢c the direct
purchases continued to be made till March 1981. W' i still morg
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surprisiug is that the P&T Directorate at the Centre should have been
so powerless and ineffective as not to have been able o stop the General
Manager, Andhra Circlee from open violation of their  iusitructions.
~ In the opinion of the Committee, for this state of utter indiscipline,
the P&T Directorate is as much to blame as the General Manager,
Telecomnunications, Andhra Pradesh Circle, After isuing the ims-
tructions and then repeatedly rciterating them, the P&T Directo-
rate should have had the will to see that these were faithfully com-
plied with by the Ilower formations. When asked what mrachi-
nery cxisted in the Directorate to enforce compliance with their
instruct’onis, the Ministry have stated that “the concerned Section
m the DGP&T (when it comes to kmow of such lapses) reitcrater
instruction: to field umifs for strict compliance”. In reply to a speci-
fic question 2s to what remedial measures are now contemplated by
the Dcparfment to avoid recurrence of such instances, the Ministry
have staled that “instructions issued earlier will be reiterated with
a siipulaticn that any lapses in future will be seriously viewed”.
From the evidence denosed by the Secretary, Ministry of Commu-
nications, the Committee rececived an unmistakable impression that
the Deparimental officers in field formations could defy the P&T
Board without any risk of their being brough to book. How  wide-
spread is the malady of indiscipline in the Telephone Department
is clear from the remark of the Secretary, “we do noi fce! shy eof
taking action, But we do not have the manpower necessary to start
“isciplinary action in a very large number of cases . .”. The Com-
mittee are unable to accept this explanation. They need hardly
point out that indiscipline, particularly at a high level, if uncheck-
ed has a snowballing effect and there is, therefore, =0  aHernative
but to handle it with firmness. To quofe the Secretary Ministry of
Communications again, “if our instructions are obeyed and followed
in the field, the country would have got much better telephone sys-

tem than it has got mow.” This expression of helplessness on th:
part of the head of the Department astonishes the Committee. They
feel strongly fhat snch persons  ought mot be at the helm of affairs.
The Ministry of Communications should be in a position to ensure
that all their decisions, particularly policy decisions, are faithfully
complied with by the field units both in letter and spirit, snd Do  offi-
cer in a field unit, howsoever high in rank, should have an impres-
sion that he can flont the directions of the Directorate and escape
the conseaquences. The Committee trust that effective steps will now
be taken by the Ministry of Communications to this end.
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2.44 The Commiittee note that according to the explanation given
by the General Manager, Telecommunications, Andhra Pradesh
Gircle, direct purchases were “resorted to bridge the gap of short
supply of equipment and spares by M]s. ITI to meet urgent require-
ments of Andhra Pradesh Circle.” However, according to the evi-
diemce given by the Secretary, Ministry of Communications before
e Comumittee, the requirements of the Andhra Pradesh Circle im
wespect of which direct purchases were made by the DET Tirupathi,
were not consilered to be urgent by the  Miristry as these werd
megded not for repairs of existing (elephones but for new exchanges.‘
¥ view of this, the plea of urgency advanced by the General Mana-

“per, Telecommunications, Andhra Pradesh Circle, for his violation
mi ihe Departmental instructions, is totally untenable. Even if it be
agyeed, for argument’s sake, that the requirements of Andhra Pro-
aesh Circle were indeed very urgent, the proper course for the
General Manager, Telecommunications, Andhra Pradesh Circle, was
to bring the fact of urgency to the notice of the Directorate. This
be did not do; but, instead, he instructed the DET Tirupathi, to re-
smt to direct purchases in utter violation of the instructions issued
dy the P&T Directorzte. Th: Commiftee feel that the  Generall
Manager, Andbra Pradesh Circle. should have borne in mind that
the reguirements of some other Circles could have been equally
pressing or even more pressing and if the other Circle Managers
skvr started emulating his example, there would not be any semb-
fmmce of Central planning left. The Committee would like the Minis-
vy 'of Commmunications to take eflective steps to ensure that so long
a2s shortage of telephone instruments and spares continues, the Cir-
wies get only the quantities allocated by the P&T Directorate. With
s end in view, the Committes would like the Ministry of Com-
wammications 10 consider the feasibility of issuing a directive to the
¥TE nut to supply any quantities direct to the Circles other than
@hose authorised by the P&T Directorate, whether specifically or
wenerally. They would also like the Ministry to initiate disciplinary
atBon against those who had flouted the Directorate’s instructions.

245 The Committee were Informed in evidence that to meet
«wmergent situations, field units are allowed to make direct purcha-
v of spares upto a ceiling of Rupees one lakh 2 year. For supplies
Weyond this amount, the field units have to approach the Directo-
wale. The Committee would like the Ministry to examine whether
im the interest of efficient maintenance of telephone service, which,
Wy 21l accounts, is highly fault-prone, and in view of the all round
fmcrense in cost, the limit of Rupees one lakh per year should not



- be raised.  Toe P& Direciorate should also, on tiwir part, eusare
wat wey do noi sit Over the urgent requesis of meid  onits, and the
decisions taken by them are reasonable and prompt.

2.46 The Committre observe that aithougi the D1 Tirupating
had been making direct purchases right from 1978, .the lapse .did med
" come to the notice of the Ministry of Communications ti{l 1284
when Audit pointed it out. This indicates that there was no ruomi-
toring in the P&T Directorate to see wheiher the instructions issmed
by them were being complied with by the field units. While * the
Comumiitee deplore the lack of any arrangemeint in this regard. they
wouid like the Ministry of Communications {o speedily evolve sawms
ssr. of meunitoring system to sece that the instructions issued hy the
Directorate, particularly those having a bearing on utilisation af
scare resources, are in fact being carried out by the tola vnits. e
Commiitee would like to be informed of the action taken in the
matter.

2.47 The Commiittee note that for (he direct purchases madse by
the DIT, Tirupathi since 15-i-1559, i ¥11 bag  charred non PEY
rates which were considerably higher than P&T rates. Accordimg
to a note furnished by the Ministry, the exacl excess paymeni  wm
this account was being worked cut. In the meunwhile, the hinf
Accounts Officer, Cost Check Unit, had, under imtructions from the
Directorate recvoered Rs. 15.76 kb e nro uta b, on 277 19EE,
pending final settlement. The Commitice desire tnat the maitver
should be settled at an early date.



CHAPTER
INVENTORY CONTROL

3.1. The Committee desited to know the system of Inventory

el : e ™ a1 Covprmnt g rey

Control obtaining in the Tclephone Department. The Secretary
Ministry of Communications’ stated as follows:

“Bioadly, we have a system under which indents arc‘mud_c
from two sources —one concerns items which are i cri-
tically short supply; in respect of them the indents are
centralised, that is, indenis are placed, ie. allocations are
made to various General Managers centrally taking into
account the total availabilitv from  indigenous — sources
and also from imports so as to optimise  the
utilisation of  whatever is  available. ~The  indents
arc placed by them to  the Central P&T  Directo-

ratc  which takes  into eccount the likelvy  ovailabi-
ity from indigenovs and importsd covreenand o then

smake allocations.  But, for items of cuu'. neat includine
Stores which are not in shori sunnb o mdonts ae nlaced
directiy by the General Managars, 770 o0 tam of inven-
tory control as it is understood in manezoment o no
really effective because with so mary ilen - number
of items of stores runs into  wel  over  to0UD—this
cannnot be managed effectively from e montory con-
uol point of view. through manual onorotirns, We e
come to the conclusion that this has to he computerised.
+0 that indenting, examining the indents vien thev ore
routed through the centre. and  supplies made (o the
various authoritics are all  computerised.  Then only  we
can do really effective inventory control. ~ Now. the
General Manager, Telegraph  Stores has  his  headquar-
ters in Calcutta and he has subordinate uinits  of  his
orgamsation outside Calcutta.  In some of thoese stores
items of equipment of other stores may be lving unutilis-
vd for too long a period while some part o that Circle
or district or some other district may be suffering very much
tor want of those particular stores because we do not hav.
a really effective system of inventory control. We are
trying to modernise it. As you might recall, at a hearing
of the PAC more than two years ago. this nrablem cani
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up in connection with an item of stores known as barrec-

~ tor lamps where there was over-indenting. So we said
at that time that we did consul{ some experts in the field

of material management and we had decided that it
should be computerised, but we have not yet been able

to computerise it.”

The Member (TD) added:

“On ITI, Hindustan Cables and Hindustan Teleprinters, the
" orders are placed centrally, on the basis of the produc-
tion plans of these factories and also demand from diffe-

rent circles.

Indents on G.M. Telecom Stores are placed by the

" field units. Most of these are centrally controlled.  The
P&T Directorate may place orders on the ITI or GMTs
the issues

may place orders on the private parties but
are controlled centrally; rationing is done from the
Directorate. Even though thc consignees mav be rece.v-
ing stores directly from the ITI or GMTs instructions

are given from the Directorate.”

3.2 In'reply to a question from the Committee whether it was possi-

ble for the Telephone Depariment to say that on a given date so many
telephones wer: in their possession the Member (TD) stated:

“We cun give so far as these are in our Central and Regional
stores. But once 1t is issued against a specific project or
work, whether these have been utilised immediately or
whether they are lying waiting for utilisation, we can

collect the information but it will take a long time.”

3.3. In reply to a question, the Secretary, Ministry of Com-
munication conceded that “...... there was inventory control but the

system was inadequate.”

3.4, To a query from the Committee as to when the Department
first thought of computerisation, the Secretary, Ministry of Communi-
cations stated that it was in 1974, Asked why it had not been possi-
‘ble for the Department to computerise in the last nine years, the

witness stated:

“We have come to the decision but we have not been ablc 1o
computerise.” :
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3.5 Lxplainng the reasons for delay in computerising invento.ry
Ministry of Communications (P&T Board) have stated in

control, the
2 note as under:

“p&T Board in its mecting held on 13-8-73  decided that. .thc
question of obtaining - services of a suitable consultant5
consultants to go into the present and future needs and
{o advise the Department about the procurement of
computers for Bombay, Madras and establishing E.D.P.
Centres should be examined and proposal put up to the
Board. As a rcsult of this decision M's. Ferguson &
Company, Bombay were appointed consultant§ vu'ie No
48-67|73-TR, dated 26-10-74 to undertake the feasibi-
lity study of the computor requirements of the Depart-
ment. They submitted their report on 14-2-1976 and
listed out the areas which deserved to be considered for
computerisation on highest priority. A Committee was
constituted vide P&T Board Memo. No. 48-10{76-TR.
dated 7-6-76 to have a detailed and critical review of the
feasibility report by M|s. Ferguson & Company for prac-
tical consideration. The terms of reference of the com-
mittee were: (i) to study the feasibility report of the con-
sultants with g view to pin-point the arecas where com-
puterisation may be jntroduced as a matter of priority and
(ii) to suggest the method that should be followed to
achieve the results.

This Committee submitted its final report in September 1976.

P&T Board Memo., examining the recomendations of the
Committee, was submitted under No. 10-1|76MIS. In the
P&T Board meeting held on 15-11-1976  the Board
broadly agreed for establishing in house facilities of com-
puterisation for the 4 areas of (a) Telephone Eilling,
(b) Inventory control, (¢) cable and commercial records
and (d) Telephone Directory in major telephone Dis-
tricts. Computor co-ordinating Group was constituted in
September 1979 and in its second meeting held in Nov-
ember 1979 it was decided that the responsibility for
development of inventory control system should be given
to Calcutta Telephones. This decision was taken in view
of the fact that it would be necessary to co-ordinate very
trequently with General Manager, Telecom. Stores, Cal-
cutta for the system development work. As a part of
inventory control stores accounting system developed by



the Computor Cell of Calcutta Telephoncs and it was
handed over to GMTs Calcutta on 18-9-1982.  ‘The
system is being run on the computor oi Jadavpur Univer-
sity with hired computor tumne.

In the meantime proposal {or*impoit of compui-is

for the in house computor project was suviaitted to Pub-
* lic Investment Bureau in May|Junc 1980. Approval ior
import of computors for P&T was accorded by P.I.B. on
20th March, 1981. The memo. for !¢ Cabwmet was
prepared under No. 5-4{79-Computor datcd 30-6-1981.
Cabinet Committee on FEconomic Affairs in its meeting
held on 23-7-1981 approved the installation of in  house
computor system for improvement of loca!  wehivme
service ai Metropolitun  telephone districts of Dethi,  Bom-

bay, Calcutia ond Madras ns containta o {700
Memo, floated by Departmeni of Electronics  on 21-1i-
1981 and tenders were opened  ont 25-11-19820  Tnternal

Evaluation Commirtee (P&TY was formad on 28511082
and it submitted its ienort to D.OB, en 1321082, The
matter is siill vader ceonsitorarion of the Technical Tvalua-

tion Commitice, constitvied by Depariment of Electronics.”

LA §

3.6. In replty to a question, the Secretarv. Ministry of Comanmis
cations, stated that “those .in house four computers will aiso do  Jocal
inventory control partiallv but not the avo-all control of (he entive
thing.” In reply to another cuestion he stated that the computors
would be in operation “hopefully, sometime by the cnd of the next
year.”

The Member (TD) added:

“We started on the soft-ware. Four computers are in ihe
metropolitan cities. We will see the result.”

3.7 Asked whether for inventory control alone they wanted a se-

parate computer system, the Secretary, Ministry of Communicatinns
stated:

“That will have to be decided by apnointing a Commitiec of
* Exports and they will study different aspects.”
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3.8 In reply to another question whether they had some pro-

aramine for inventory control all over the country, the Member (T1D)
<tated:

“We are initially going in for computerisation in the metro-
politan cities the four regional depots oniv. Then we will
be extending it to the Circle Depots. We will extend
terminals after the trial with the metro city computers.
First we will do in the Regional Depots and then in the circle
depots.”

3.9 The Committee observe that the existing system of material
management in the P&T Department is out-of-date, highly deficient
~nd unable to cope with the requirements of the Department. The
General Manager, Telegraph Stores, has its headquarters in
Crdeuita. with the subordinate units all over the jcountry. According
to the admission made by the Secretary, Ministry of Communica-
tions before the Committee, while in .some of .these units consider-
uhle stores may be lying un-utilised for pretty long periods in some
other Circles|Districts or some other parts of those very Circles|Dis-
trivts, service may be suffering badly for want of those very stores.
In the words of the Secretary, Ministry of Communications, “the
system of inventory control is not really effective because with the
rumber of stores running into well over 10,000 this cannot be ma-
naged effectively  frori {1 inventory control point of view, thrcugh
manuM operatiens.”

310 A more distressing aspect is that although the Department
lrad come to the conclusion in 1974 that there was no alternative but
fa  commpaterive fhe moterial mionagement system over such 3 vast

et work. the Department had not yet Leen able to computerise. A
private company of Bombay appointed by the P&T Department as
censuliants had. in their feasibility report, submitted as far back
as Febroary 1976. Fsted thventory contrel as one of the areas deserv-
ing cowmputerisation on highest priority. As mentioned in 191st Re-
port (7th Tl Sabha) stthouch eight vears have clapsid .since the |
consultanis eave their report, the Department is still lost in proce-
dural forinuliticc,  Lven thorch tenders  for computers swere  opened
i Jamwrory 1982 the matter is still at consideration stage. The lack-
wdaisirql manmer in which the Telephone Department had acted in
t}3 o150 hardly redounds to the credit of the Department which is
~upposed to be run on commercial lines and be businesslike in its
aperations. The Committee desire thet, in the lalovest of  efficient
yaaterial management, the matter should be finalised without any
further delay. '



CHAPTER IV
RESEARCH. DEVELOPMENT AND PRODUCTION

4.1. The Committee enquired about the development of indigen-
ous technology in the field of stelecommunications. The Secretary.
Ministry of Communications setated:

Yo When we started automatisation. we imported  the
strowger equipment knowhow, but now it is entirely in-
digenously produced.”

4.2. Asked whether that technology had not by now become ob-
soletc, the witness stated: ‘

“Even advance countries Iike UK. arc stll using
equipment.”

strongeyr

4.3. In reply to a question as to how far Research and Develop-
ment Wing of the Department has so far progressed to indigenise tc-
chnology in the field of telecommunications, specially the telephone
system, instruments as well as cables and other items needed thercior.
the Ministry of Communications have in a written reply stated o~
ander:

“The main objective of Telecommunications Research Centre:
is to keep abreast of the advances in Telecommunication
technology to:

(1) Provide the necessary expertise for the {ormulation wnd
implementation of policies for introduction of t{echno-
logical advances relevant to the telecommunication
services in India.

(ii) Carry out the necessary design and development pro-
jects.

(i1) Conduct specific technical investigation into problems
of the telecommunication services of the P&T.,

(iv) Tender technical advice to the executive branches.

The tempo of R&D activities in TRC has been kept up and
a large number of equipment designs developed and eva-

¢ f
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luated for indigenous  production.  Detaiis of . projects

cleared for production during last three years (1980-81,
1981-82 and 1982-83) are listed in annexure (not en-

closed).

actively in absorption of new teci-

art from these TRC is 1
Apar i of FElectronic Ex-

nologics invcived in  manufacture
changes under collaboration agreements with M/s. CTT

ALCATEL of France.

It can thus be seen that indigenous know-how is avaiiable for
majority of the equipment and cable required for tele-
communication.” ‘

4.4 In reply to a question as to  what were the termns and con-
ditions of the agreement entered into with the United Kingdom n
1948 regarding transmission equipments, in particular, whether there
was any stipulation that the U.K. will provide the latest know-how
and technology to be developed in that country, the Ministry have

in their note stated:

“I'TT had entered into an agreeimment with M/s. ATE of UR.
mainly for setting up of indigenous manufacture of the
strowger system of automatic telephone switching equin-
ments. This agreement expired by the 3rd May, 1963.
ments.  This agreecment expired by 3rd May., 196
Vide clause 6(i) of the agreement, ATE had agreed tc
give all information regarding development arising out

of the research, whether adopted for usg or not, relat-

ing to telephone equipment, which term inclnded seme
carrier Transmission Equipment in vogue then and re-
related Test Equipment.”

4.5 Giving rprogressive  developments  since the agreement wae
entered into by ITI with M/s. ATE of U.K.. the Ministry have in a
subsequent note stated: ‘

“The agreement was in force up to 3rd May, 1963. ITI has
been manufacturing Strowger Equipment since the agree-
ment was entered into and even to date continues to mau-
nufacture Strowger Equipment in its  Bangalore Complex
and the Rae Bareli Unit. The question of phasing out
manufacture of Strowger Equipment with the induction
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of ESS manufacture based on the agreement entered into
in July, 1982 with M/s. CIT ALCATEL of France S"m'
the manufacture of Digital Electronic Switching Equip-
ment is under consideration of ITI. The carrier trans-
mission equipment, for which know-how was obtained
from M/s. ATE is no more under production in I'Ti.
With koowledge gained  from know-how  obtained for te-
lephone _instruments and transmission eguipment. im-
proved versions developed by ITI R&D have been und
are under production in the Bangalore and Nain® iinits
of ITL.”

4.6 Asked how far the indigenous tcchnology developed by  the
R&D Wing was reflected in the overall performance of the Telephone
Denartment. the Secretary. Ministry of Communications stated:

“Fvea with -the best of equipment, good performance calis {or
two things, the quality of equipment and the humun fue-
or. If both the things are not there. the best of equyj-
ment cannot lead to good performance.”

In reply to a question, he stated:

“....Weare . ... trying to become scli-reliant but we have not
been fully successful and this is a ficid wanere  muony
couniries are  unable  to become  seif-reliant. They have

not become self-reliant.”

4.7 The Committer enquired whether the  imports  are being  made
cven though the equipment could be  produced in the  coumsry. The
Seeretary, Ministry of Communications stated:

“We do not bave a machine copacity.”
The Member (TD). however, stated:

“We do not have thc know-how for electronic or digital ex-
change cquipment and production of electro-mechanical
cquipment from present factories is much below demand. The
production capacity for clectronic exchanges is being set up
during this Plan.”

The Secretary. Ministry of Communicitions added:

“In the next Plan also, while we will be starting production
for modern switching transmission and digital equipment
in the country, in the initial phases of thesc factories, we
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will be importing finished equipment and semi-finished
equipment.”

4.8 In reply to another question whether he was satisfied with
“the progress so far made by the R & D Wing, he stated:

“The progress is not to the extent desirable. We imported
cross bar switchihg technology in the Sixties. But we
have in this country, on the basis of local knowledge, made
improvements because what we had imported was inade-
quate for our system, for our calling rate etc. Even if we
are self-sufficient in some particular fields, in the matter
of designing, in the matter of converting those designs into
production, it is still inadequate.”

4.9 The Committee then enquired about the manufacture of
telephone instruments by the ITI. The Secretary, Ministry of Com-
munications stated:

“We do manufacture them. But there are some inadeguacies
in the instruments that we are manufacturing there. One
is that the transmitter is not up to the mark and the

receiver also is not up to the mark.”
In reply to a question, he added:

“In consultation with all our experts including the ITI, we
decided that we do not possess the knowledge in the
country to manufacture telephones up to the specifications
which are required for proper performance.”

In reply te another question, he added:

“We made indigenous design of a telephone instrument in
1961 which is the one mostly manufactured now and it is
very defective.”

In reply to a further question, he stated:

“At least 25 per cent of our telephones are not perfect. They
have defects in the transmitter in the dial and/or in the
receiver. These three primary defects have been there.”

. 410 In reply to a question, the Secretary, Ministry of Commu-
nication conceded:

“I do not think that we have given our subscribers the quality
of service which those countries are giving for more than
30 years.”

101 LS—-4. ..
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4.11 As to the demand and supply of telephone instruments in
the country, the witness stated that India’s production of telephone
instruments last year was 3.9 lakhs as against the demand of 5
lakhs. ‘

412 In'reply to a question seeking information regarding annual
requirements of (i) P & T and (ii) other Government{ Departments/
Public Undertakings for telephone equipment and the actual supplies
made by ITT to them during the last 3 years, the Ministry of Com-
munications have furnished the following information:

“The demands of P & T as assessed by P & T and non-P & T
demands as assesced by ITI for telephone instruments are

as follows:
(in lakh numbers)
Year P&T Non-P&T  Tagal
1080-81 . . . . . . . . . 3.98 1.51 5.40
181-82 . . . . . . . . . 4.79 1.66 6.30
1982-8 . . . . . . . . . 5.81 1.09 7.64
1989-34 . . . . . . . . . 7.12 2,01 0.19

1984-85 . 8.48 2.20 10.58

The actual supplies during the last three years are as follows:

Yecar P&T Non-P&T  Total

1980-81 . . . . . . . . . 2,34.502 27,046 2.61,548
1981-82 . . . . . . . . . 3,066,619 52,981 4,18,904
1982-89 . . . . . . . . . 4+15.20% 40.380  4.64,589

413 The Committee enquired about the extent to which the
telephone equipments were being imported because they could not
be manufactured indigenously. The Member (TD) stated:

“Out of an allocation of about Rs. 2340 crores in the 1980-81
Plan, the import content is of about Rs. 400 crores.”
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414 .Asked whether the import trend was rising, the witness
stated:

“In terms of this Plan it is a rise whereas in the earlier five
Plans it was declining. This is because we were permit-
ted to plan for 14 lakh telephones in this 1980—85. Plan
compared to much smaller increase (say 6 lakhs) in

earlier plans.”

In reply to another question, he clarified:

“Our policy is not to import indefinitely all the equipment . ..
We will import the know-how once paying royalty and
then we will manufacture the instruments in our country
on the basis of the imported know-how.”

4.15 The Committee then enguired about the  collaboration agree-
ments with foreign countries for import of foreign technology in
the field of telecommunications. The Secretary, Ministry of Com-
munications and the Member (TD) stated that the country had
cntercd into the first agreement in 1948, It was  with the UK. The
countrv had not entered into anv other agreement thereafter. A
new technology was now being procured from an Italian firm for
a complete telephone instrument. As to the need for this, the

Member (TD) stated:

“After 1848 import of know-how the ITT itself designed a
new lelephone instrument called 671 in the carly sixties
and it is still in very large scale production. Out of the
three vital components mentioned by the Secretary, dial
was the one which was giving the maximum trouble and
we were not also able to step up the production of the
locaily designed type 61 dial. as they call it, which goes
into 671 instrument. We had imported some dials. We
fel{ that instead of continuously importing it, we will
get the knowhow and manufacture it. Tt is all plastic and
a fairly modern equipment of the early seventy vintage,
which is now being manufactured at Bangalore and taken
up for assembly in Naini. Out of the three vital com-
penents, this is the most diflicult thing or the one whieh
gives the maximum trouble. To obviate all the three
problem areas and also to incorporate a new technology.
in telephone instrument at lower cost collaboration has
also been entered into . .. for a family of complete tele-
phone instruments.”
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416 As regards the terms and conditions of the agreement
entered into with M/s. FACE of Italy and the financial involvement
of the Government of India, the Ministry of Communications have,
in a note given the following information:

“FACE (Italy) grants to ITI exclusive licence for manufac-
ture of telephone instruments on which FACE will supply
all technology necessary including documents, technical
assistance and training of Indian personnel. FACE will
also supply Industrial Equipment for the proposed and
SDK/SKD/CKD components for initial assembly of tele-

phones.

Investments etc. envisaged in the agreement with FACE is
for manufacture of 5 lakh telephones and 2.5 lakh critical
parts of dials, transmitters and receivers at each of ITI
Units at Bangalore and Naini respectively. Collaboration
proposal is primarily with a view to expand to large scale
of production together with induction of updated manu-
facturing technology for productivity and achieving con-
sistent quality. Apart from the desk instrument with
rotary dials, FACE will provide technology for push
button dials also. There is a provision for joint develop-
ment and subsequent transfer of know-how for Electronic
Telephones. The agreement with FACE is currently with
the Government for taking on record.

Investment approvals have been accorded by Government for
manufacture of telephones as per agreement above for
Rs. 18.44 crores with FE content of Rs. 10.89 crores. Out
at Bangalore and Naini units of ITI with foreign collabo-
rator is Rs, 1.79 crores (FE).”

417 In answer to Unstarred Question No. 1586 regarding manu-
facture of telephone apparatus in collaboration with FACE Stand-
ard, an Italian firm, the Minister of Communications has stated in
Lok Sabha on 6 March, 1984:

“Government have approved a capital investment of Rs. 18.33
crores for manufacture of 5 lakh telephone instruments
and 7.5 lakh critical components thereof, per annum, each
at Bangalore and Naini units of ITI with foreign collabo-
ration. The production will commence after 12 monthg
from the effective date of agreement and rated capacity
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of production wili be achived in the fifth year of the
project.” '

4.18 Asked whether after 10 years India could hope to have
the same advanced technology that is in operation today in deve?lop- .
ed countries, the witness replied in the affirmative. The Committee
desired to know the quantum of indigenous production of under-
ground cable vis-a-vis its demand. The Secretary, Ministry of

Communications state:

«48 lakhs CKM is the overall requirement this year for the
entire country ... The indigenous supply is 28 lakhs

CKMs...”

4.19 Asked whether the gap of 18 lakhs CKMs was proposed to
he met by imports, he replied:

“We are not yet in the process of importing. We are assessing
how much to import.”

4.20 Asked whether the shortage of cables was not one of the
reasons for delay in rectification of telephone faults, the witness re-
nlicd in the affirmative. 1In reply to another question, he stated:

“In most cables, we are self-reliant.”

421 1In reply to a question as to the requirement of underground
cahles for each of Metropolitan cities for the year 1980-81, 1981-82
and 1982-83 and the quantity of indigenous supply as well as imported
one during the last three years for each Metropolitan city, the Ministry
have in a note stated as under:

(1) Requirements of underground cables for four Metropoli-
tan Districts.

Metro District Year

1980-81 1981-82  1982-83  1983-B4
LCKM LCKM LCKM (upto Sept.

1983)
Delhi . . . . . . . 3.23 10.16 11.31 0.45
Bombay . . . . . . . 6.17 9.73 10.55 7.96

Galeutta. . . . . . . - 1.76 1.82 4-88 ..
Madras . . . . . . . 0.19 1.00 1.08 2.72
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(ii) Total supplies of cables to the Districts as per our record.

Metro District Year

— e — £ e e a4 o

1980-81 1981-82  1982-83  1-4-8%

31-8-83
Dethi . . . . . . . 0.82 5.00 2.26 1.03
Bombay . . . . . . . 6.28 4 64 8.03 2.08
Calcuita . . . . . . . 0.6z 1.69 4012 0" 40
Madras . . . . . . . 0" 42 097 1722 026

4.22 While not belittling the research and development efforts
made in the country in the field of telecommunications, the Com-
mittee feel that we have still a long, long way to go. The telephone
instrument mosily under production in the country (called ‘671)
was developed by the ITI indigenously in 1961 on the basis of strow-
ger equipment know-how imported under a collaboration agree-
ment with ATE of the UK. in 1948. However, the indigenous instru-
ment has been found to be highly deficient. In the words of the
Secretary, Ministry of Communications Member (TD), “At least 25
per cent of our tclephones are not perfect. They have defects in the
transmitter, in the dial andor in the receiver. These three primary
defects have been there”. (Of these), “dial was the one which was
giving the mavimum trouhle” However, the irony is that the pro-
duction of even this instrument, highly deficient it is, lags behind
the demand. As against the total requirement of 5.49 lakh instru-
ments (both P&T and non-P&T), the total supply in 1980-81 was
about 2.62 lakhs. The position improved somewhat in 1981-82 when
as against the aggregate demand of 6.39 lakh instruments, the sup-
ply was 4.19 lakhs. The position deteriorated in 1982-83 when as
against the {otaj demand of 7.64 lakh instruments, the total supply
was about 4.65 lakhs only. With inadequate production of even
highly deficient instruments  and the alround outmoded telecommu-
nication technology, the Committee are not surprised at the admis-
sion made by the Secretary, Ministry of Communications during
cvidence, “I do not think that we have given our subscribers the
quality of service which those (developed) countries are giving for
more than 30 vears?’

4.23 The Committee have been informed that for induction of
updated (echnology as also expansion of production of telenhone
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instruments Government have appwved  coMaboration  proposal
with M|s. FACE of Italy. Government have already approved a capi-
tal investment of Rs. 18.33 crores for manufacture of 5 lakh tele-
phoune instruments and 2.5 lakh critical components each for Units
at Bangalore and Naini thereof per annum under this agreement. The
production would commence after 12 months from the effective
date of agreement and rated capacity of production would be achiev-
ed in the fifth year of the production. Apart from the desk instru-
ment with rotary dials, FACE would provide techmnology for push
hutton dials also. There is also a provision for joint development
and subsequent transfer of know-how for electronic telephones.
The question oi phasing out maunfacture of strowger equipment
with the inductiion of Electronic Switching System, manufacture
based on the agreement entered into in July 1982 with M's. CIT
ALCATEL of France for the manufacture of Digital Electro-
nic Switching Equipment is also under consideration of ITI. The
Committee trust that Government would take all steps necessary
not ornly to update the telecommunication technology in the country
but also to expand the production of telephone instruments to meet
the leng pent-up demand for new telephones. They also hope that
the Ministry would draw up a long-term perspective plan for the

purpnse at a very early date.

4.24. Another area which vitally affects the telephone service in
the country is acute shortage of underground cable. According to
the fizures given during evidence, as against the over all require-
ment¢ of 46 lakh CKMs, the indigenous supply is only 28 lakh CKMs.
leaving a gap of 18 lakh CKMs, Amengst the metropolitan cities, the
position is particularly bad in Delhi where as against the ¢omand of 3.23
LCKMs. 10.16 LCKMs and 11.31 LCKMs the supplies werc oniv 0.32
LCKMs, 5.00 LCKMs and 2.261 CKMs, during the vears '280-81, 1281-82
and 1982-83, respectively. The Committee nced hzrdhv »oint nut that the
shortage of underground cable not only affects the programme of setting up
new tclephone exchanges but also causes delay in rectification of
telephone faults. The Committee, therefore, desire that effective
steps should be taken to meet the gap between the demand and sup-

ply of cable at a very early date.

SUNIL. MAITRA
Chairman,

NEw DELHI;

April 9, 1984
Cltalﬁt;"a~20*,—>1w906——(:9aka)v Public Accounts Committee.



APPENDIX

Statement of observations and Recommendations

S. Para Ministry/Department

No. No. Conccrned

s S

"t 1.36  Ministry of Communications
(P&T Board)

———— e —— e ———— e+ e———e

Ohservation/Recommer.dation

4

The Committece are unhappy over the manner 1 which the
DGP & T had all along acted in regard to procurement of 275 Con-
tinuous Channel Testing Bays (CCTB) costing about a crore of rupees.
Time and again, the Public Accounts Committee have stressed that
orders for bulk production of new equipment should be placed only
after conducting successful field triais. It is not clear to the Com-
mittee why the DGP & T should not have followed the oft-repeated
recommendation of the Committee in the instant case. The explana-
tion given by the Ministry for this was that the equipment was required
for immediate operational purposes. However, as the Committee ob-
serve, out of 275 bays ordered for in October 1973 and received in
1976, only 46 were installed upto July 1978, i.e. about four and a
half years after the placement of the order, and 59 bays have not yet
been installed. Further, even the instal'ed bays had hardly served any
purpose as due to technical snags the STD channels, to which the
CCTBs were connected. resulted in excess metering and caused wrong
numbers on dialling digits higher than seven. Even though the mat-
ter was taken up by the GMM, Madras as far back as June 1978, the
problem of the equipment not responding correctly to digits higher
than seven had not been solved. In the case of Single Line Operator

8¥
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do

Dialling (SLOD) circuits, the equipment was not able to give a single
hour’s satisfactory service since its insta'lation. Only 22 cricuits could
be made operational by the Southern Region after seven years of
trial and error, but even there, the Ministry are “not sure about their
continuous stable working”. As regards the remaining CCTBs, the
Ministry have come to the conclusion that “as the modifications re-
quired are extensive and the equipment will not be of much use in
today’s technology”, it has been decided to scrap the equipment. Thus,
the entire amount of nearly a crore of rupees spent by the Department
on the purchase of the bays had practically proved a total loss and the
operational purpose for which the equipment was immediately needed
has also not been served. The Committee trust that the Ministry will draw
lessons from their experience in this case and in future not venture to
place orders for bulk purchase without first conducting successful

field trials.

Even if the initial error could be condoned, the Committee fail to
understand why the DGP & T had not taken any action to stop the
bulk manufacture|supply of CCTBs when the GMM. Bombay Madras
after trial of the prototype had informed (June-July, 1975) that the
performance of the bays was unsatisfactory and the GMM. Bombay
had specifically requested him to review the suitability of the equip-
ment before standardisation and installation on a large scale. As no
supplies had been made by the ITI to the field units by that time, much
of the loss caused to the Department could have been avoided if the
DGP &T, in accordance with his understanding with the ITI, had

6%
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Ministry of Communications

(P&T Board)

taken necessary action to stop the bulk manufactureisupply of the
CCTBs by that time. It has been argued by the Ministry that in as
much as the ITI had already procured material for manufacturing 300
bavs, it was not possible to cancel the order at that stage. The Com-
mittee are surprised at this explanation in view of the DGP &T’s
clear understanding with the 1TT that the bulk manufacture and
=upply would take place only after successful performance of the pro-
totvpe in the field. As the Ccmmittee observe, the failure of the
NGP & T to make the ITI, Naini, stop the bulk manufacture of the
equipment when the prototype was found to have given unsatisfactory
periormance had resulted in not only avoidable huge loss to the De-
partiznt but also avoidable wastage of manpower and material. The
Committee consider this lapse on the part of the DGP & T inexcusable,
and desire that responsibility should be fixed therefor.

From the material furnished by the Ministry, the Committee ob-
cerve that after the placement of the order for supply of 275 CCTBs
on the ITI in October 1973, cost of equipment was paid centrally
by the Cost Check Unit of the P & T Department and debits were
passed on to the respective consignees for adjustment against the rele-
vant estimates sanctioned|to be sanctioned by them. A few estimates
were sanctioned during 1973-74 and 1974-75 by the Regions, while
the remaining estimates were sanctioned between 1976 and 1979 i.e.
after a delay of 3 to 6 years. When questioned in evidence, the

oS
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NMembers (TD) and (Finance), P & T Board, stated that according
to the practice followed by the Board, for maintenance equipment,
~rders were usually placed in advance and covering sanction was
issued subsequentiy by the field units. In the instant case, because
the cquipment could not be installed immediately, there was a delay
in the sanction of estimates. According to the view expressed by the
Secretary, Ministry of Communications, the practice of supply order
preceding formal sanction could not be considered as “healthy” and
“regular”. He promised to consider whether the existing practice
could not be discontinued or suitably revised. The Committee would
like the Ministry of Communications to take an earlv decision in the
matter.

The Committee are informed that the main shortcoming in the
present equipment is that it is build on the same technology as the
main equipment itself and, therefore, its own fault liability is as bad
as that of the main equipment which it is designed to monitor. Another
shortcoming is that when this equipment develops a fault, it can inter-
fere with the normal working of the channel itself. As such, it is not
of much use in today’s technology and it has been decided to scrap it.
[n 1ts place, better and more useful devices have been tried at Delhi.
B(Tmbay and Madras for monitoring the performance of various trans-
mission  circuits. The monitors had helped to identify  the various
faults in a very short time. This experimentation is oniy a field trial

16
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Ministry to Communications

(P&T Board)

project and, based on its results, further action would be taken to instal
suitable surveillance system for the transmission media. The Com-
mittee would like to be informed of the further progress made in the
matter. |

In 1974, the P&T Directorate issued instructions to all its field
units that indents for telephone instruments and spares, etc. should
be placed on the ITI centrally through the P&T Directorate and the
supplies would be made to the individual units concerned direct by the
manufacturers on the basis of allotment orders issued by the Directorate,
The purpose was to enable the Directorate to make the best use of the
available scarce supplies. These instructions were reiterated by the
P&T Directorate in January 1978 and August 1979 and again in March
1980. Hcwever, the Divisional Engineer, Telecommunicaticns (DET),
Tirupathi, purchased telephone instruments worth Rs. 52.63 lakhs
direct from the ITI during the period 1978-79 to 1980-81 and also
made direct payments to the ITI. The direct purchases resulted in
heavy extra expenditure to the Department as the ITI, which was
offering concessional rates to the P& T Department, decided to charge
with cffect from 15-1-1980 non-P&T rates for ] direct purchases
which were considerably higher than the rates as per rate list of 1976
normally charged from the P&T Department. The Committee would
lite to Lnow how differential rates for supplies to the Department could
be charged by the public undertaking,

G
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It passes the comprehension of the eommittee how an officer
of the level of Divisional Engineer could continue to violate with
impunity the standing instructions of the P&T Directorate, which were
repeatedly reiterated. He had made direct purchases not only for his
own Division but also for other neighbouring Divisions in the Andhra
Pradesh Circle. The more reprehensible aspect is that a senior officer
of the ievel of General Manager, Andhra Pradesh Circle, who should
have ensured that the instructions issued by the Directorate were
faithfully complied with by the field units, had himself “instructed” the
DET Tirupathi to make direct purchases for the “whole Circle”, Even
after the Chief Accounts Officer. Cost Check Unit, Bangalore, had
brought the irregularity to the notice of the General Manager, Telecom-
munications, Hyderabad in December 1979 and asked him to instruct
the DET Tirupathi not to indent telephone instruments or other stores
without the knowledge and approval of the Directorate, the direct
purchases continued to be made till March 1981. What is still more
surprising is that the P&T Directorate at the Centre should have been
so powerless and ineffective as not to have been able to stop the General
Manager. Andhra Circle from open violation of their instructions. In
the opinion of the Committee. for this state of utter indiscipline, the
P&T Directorate is as much to blame as the General Manager, Tele-
communications, Andhra Pradesh Circle. After issuing the instructions
and then repeatedly reiterating them, the P&T Directorate should have
had the will to see that these were faithfully complied with by the lower
formations. When asked what machinery existed in the Directorate
to enforce compliance with their instructions, the Ministry have stated



- that “the concerned Section in the DGP&T (when it comes to know

of such lapses) reiterates instructions to field units for strict compli-
ance”. In reply to a specific question as to what remedial measures
are now contemplated by the Department to avoid recurrence of such

instances, the Ministry have stated that “instructions issue earlier will -

be reiterated with a stipulation that any lapses in future will be serious-
ly viewed”. From the eviednce deposed by the Secretary, Ministry of
Communications, the Committee received an unmistakable impression

that the Departmenta] officers in field formations could defy the P&T
Board without any risk of their being brought to book. How widespread

is the malady of indiscipline in the Telephone Department is clear from -

the remark of the Secretary, “we do not feel shy of taking action. But we
do not have the manpower necessary to start disciplinary action in a very
large number of cases..”. The Committee are unable to accept this
explanation.  They uced hardly point out that indiscipline, particularly
at a high level, if unchecked. has a  snowballing effect and there is,
thereefore, no alternative but to handle it with firmness. To quotg
the Sccretary. Ministry of Communications  again, “if our instructions
are obeyed and followed in the ficld. the country would have got
much better telephone systom than it has got now.” This expression
of hziplessness on the part of the head of the Department astonishes
the Committee. They feel strongly that such perscrs ought not be at
the helm of affairs. The Ministry of Communications should be in a
position to cnsure that all their decicions. particularly  policy decisions,
are faithfully complied with by the field ugggs both in letter and spirit,

2
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and no officer in a field unit, howsoever high in rank, should have an
impression that he can flout the directions of the Directorate and es-
cape the consequences. The Committes trust that effective steps will
now be (aken by the Ministry of Communications io this end.

The Committee not that according to the explanation given by the
General Manager, Telecommunications, Andhra Pradesh Circle, direct
purchases were “resorted to bridge the gap of short supply of equipment
and spares by M's. ITI to meet urgent requirements of Andhra Pradesh
Circle.” Howevcr, according to the evidence given by the Secretary,
Minjst=y of Communications befer~ the Committee, ihe requirements of
the Andhra Pradesh Circle in respect of which direct purchases were
made by the DET Tirupa:hi. were net considered te be urgent by ihe
Minisiy as these were needed not for repairs of cexisting  telephones
but for now oxchanzes. In View of this, the plea of urgency advanced
by the General Manager. Telecommunications. Andhra Pradesh Circle,
for his violation of the Departmenta] instructions, ig totally uintenable.
Fyenie it be nereoddl for argumeni™s sake,  that  the requirements  of
Andhra Pradesh Circle were indeed very ucgent, the proper course for
the General Manager, Telecommunications, Andhra Pradesh Circle, was
to bring the fact of urgency to the notice of the Directorate. This he
did not do; but instead, he instructed the DET Tirupathi, to resort
to direct purchases in utter violation of the instructions issued by the
P&T Directorate. The Committee feel that the General Manager,
Andhra Pradesh Circle, should have borne in mind that the require-

gq



ments of some other Circle could have been equally pressing or even
more pressing and if the other Circle Managers also started emulating his
example there would not be any semblance of Central planning left.
The Committee would likc the Ministry of Communications to take
effective steps to ensure that so long as shortage of telephonz instruments and
spares continues, the Circles get only ihe quantities allocated by the P&T
Directorate, With this ¢nd in view, the Committee would like the Minis-
try of Communications to consider the feasibility of issuing a directive to the
ITI not to supply any quantities direct to the Circle other than those autho-
rised by the P&T Directorate whether specifically or generally. They
would also like the Ministry to initiate disciplinary action against
those who had flouted the Directorate’s instructions.

-do- The Committee were informed in evidence that to meet emergent

situations. field units are allowed to make direct purchase of spares
upto a ceiling of Rupees one lakh a year. For supplies beyond this
amount. the field units have to approach the Directorete. The Com-
mittee would like the Ministry to examine whether in the interest of
efficient maintenance of telephone service, which, by all accounts, is
highly fault-prone. and in view of the all round increase in cost, the
limit of Rupees one lakh per year should not be raised. The P&T
Directorate should also, on their part, esnure tha#t they do not sit over
the urgent requests of field units. and the decisions taken by them are
reaconables and prompt.
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2.47 -do-
3.9 ~do-

The Committee observe that although the DET Tirupathi had
been making direct purchases right from 1978, the lapse did not
come to the notice of the Ministry of Communications till 1981 when
Audit pointed it out. This indicates that there was no monitoring in
the P&T Directorate to see whether the instructiong issued by them
were being complied with by the field units. While the Committee
deplore the lack of any arrangement in this regard, they would like
the Ministry of Communications to speedily evolve some sort of
monitoring system to see that the instructions issued by the Directo-
rate, paritcularly those having a bearing on utilisation of scarce re-
sources, are in fact being carried out by the field units. The Commit-
tee would like to be informed of the action taken in the matter.

The Committee note that for the direct purchases made by the
DET, Tirupathi since 15-1-1980, the ITI had charged non P&T rates
which were considerably higher than P&T rates. According to a
note furnished by the Ministry, the exact excess payment on this
account was being worked put. In the meanwhile, the Chief Ac-
counts Officer, Cost Check Unit, had, under instructions from the
Directorate recovered Rs. 15.76 lakhs on pro-rata basis on 27-7-1983,
pending final settlement. The Committee desire that the matter

should be settled at an early date,

The Committee observe -that the existing system of material ma-
ndeement in the P&T Department is out-of-date, highly deficient and
unable to cope with the requirements of the Department. The Gene-

LS.
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ral Manager, Telegraph Stores, has its headquarters in Calcutta, with
the subordinate units all over the country. According to the admis-
sion made by the Secretary, Ministry of Communications before the

Committee, while in some of these units considerable stores may be -

lying un-utilised for pretty long periods, in some other Circles|Dist-
ricts or some other parts of those very Circles/Districts, service may
be suffering badly for want of those very stores. In the words of the
Secretary, Ministry of Communications, “the system in inventory con-
trol is not really effective because with the number of stores running
into well over 10,000 this cannot be managed effectively from the
inventory control point of view, through manual operations.”

A more distressing aspect is that although thz Department had
come to the conclusion in 1974 that there was no alternative but to
computerise the material management system over such a vast net
work, the Department had not yet been able to computerise. A private
company of Bombay appointed by the P&T Department as consul-
tants had. in theit feasibility report, submitted as far back as
February 1976, listed inventory control as one of the areas desetving
computerisation on highest priority. As mentioned in 191st Report
(7th Lok Sabha), although cight years have elapsed since the consul-
tants gave their report, the Department is still lost in procedural for-
malities. Even though tenders for computers were opened in January
1982, the matter is still at considration stage. The lackadaisical man-
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ner in which the Telephone Department had acted in this case hardly
redounds to the credit of the Department which is supposed to be run
on commericial lines and be business like in its operations. The
Conmnnittee desire that, in the interest of efficient material manage-
ment, the matter should be finalised without any further delay.

While not belittling the research and development efforts made in
the country in th2 field of telecommunications, the Committee feel
that we have still a long, long way to go. The telephone instrument
mostly under production in this country (called ‘671’) was developed
by the ITI indigenously in 961 on the basis of strowger equipment
know-how imported under a collaboration agreement with ATE of the
U.K. in 1948. However, the indigenous instrument has been found to
be highly deficient. In the words of the Secretary, Ministry of Com-
munications|Member (TD), “At least 25 per cent of our telephones
are not perfect. They have defects in the transmitter, in the dial and
or in the receiver. These three primary defects have been there”. (€
there). “dial was tl.e one which was giving the maximum trouble.”
However, the irony is that the production of even this instrument,
highly deficient as it is, lags behind the demand. As against the total
requirement of 5.49 lakh msiruments (both P&T and non-P&T), the
total supply in 1980-81 was about 2.62 lakhs. The position improved
somewhat in 1981-82 when as against the aggregate demand of 6.39
lakh instruments, the supply was 4.19 lakhs, The position deteriorat-
ed in 1982-83 when as against the total demand of 7.64 lakh instru-
ments. the totel supply was about 4.65 lakhs only. With inadequate
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production of even highly deficient instruments, and the alround out-
moded telecommunication technology, the Committee are not surprised
at the admission made by the Secretary, Ministry of Communications
during evidence, “I do not think that we have given our subscribers
the quality of service which these (developed) countries are giving for
more than 30 years.”

The Committee have been informed that for induction of updated
technology as also expansion of production of telephone instruments
Government bhave approved cclluboration proposal with M|s. FACE of
Italy. Government have already approved a capital investment of
Rs. 18.33 crores for manufacture of 5 lakh telephone instruments and
2.5 lakh critical components each for units at Bangalore and Naini
thereof per annum under this agreement. The production would com-
mence after 12 months {rom the effective date of agreement and rated
capacity of production would be achieved in the fifth year of the pro-
duction. Apart frem the desk instrument with rotary dials, FACE
would provide technology for push button dials also. There is also
a provision for joint development and subsequent transfer of know-
how for electronic telephones. The question of phasing out manufac-
ture of strowger equipment with the induction of FElectronic Switching
System. manufacture based on the agreement entered into in July 1982
with M's. CIT ALCATEL of France for the manufacture of Digital

Electronic Switching Equipment is also under consideration of ITI. -
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The Committee trust that Government would take all steps necessary
not only to update the telecommunication technology in the country
but also to expand the production of telephone instruments to meet
the long pent-up demand for new telephones. They also hope that

the Ministry would draw up a long-term perspective plan for the pur-
posc at a very early date, ’

Another area which vitally affects the telephone service in the
country is acate shortage of underground cable. According to the
figures given during evidence, as against the overall requirement of 46
lakh CKMs, the indigenous supply is only 28 lakh CKMs, leaving a
gap of 18 lakh CKMs. Amongst the metropolitan cities, the position
is particularly bad in Delhi where as against the demand of 3.23
LCKMs, 10.16 LCKMs and 11.31 LCKMs, the supplies were only
0.82 LCKMs, 5.00 LCKMs and 2.261 CKMs, during the years
1980-81, 1981-82 and 1982-83, respectively. The Committee need
hardly point out that the shortage of underground cable not only
affects the programme of setting up new telephone exchanges but also

causes delay in rectification of telephone faults. The Committes,

thercfore, desire that effective steps should be taken to meet the gap
between the demand and supply of cable at a very early date.
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